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PARLIAMENTARY DEBATES
(Part I—Questions and Answers)

OFFICIAL REPORT

HOUSE OF THE PEOPLE
Friday, 26th February, 1954

The House met at Two of the Clock
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

BHARAT ELECTRONICS FACTORY

*406, Shri M. L. Dwivedi: (a) Will
the Minister of Defence be pleased to
state  whether the possibility of
establishing co-operation between the
Radio and Electrical Manufacturing
Company Ltd. and the contemplated
Bharat Electronics Factory at Banga-
lore has been explored?

(b) Will the activities of the Ramco
and the proposed Electronicg factory
be identical or will each cater for
different varieties of manufacture?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Yes. It is
Government's intention to utilise to the
full whatever facilities exist in the
country for the manufacture of Radio
and Electrdnic equipment either with
REMCO or other parties.

(b) The activities of the BEI will
differ from those of REMCO and other
commercial firms. Whereas B.E.I. will
manufacture the main Electronic equip-
ments, REMCO is engaged in the pro-
duction of domestic meters. insulated
wires and cables, plastic goods and as-
sembly of domestic radio receiver sets,
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which are not to be manufactured by
BEI
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CENTRAL ACTS

*407. Th. Lakshman Singh Charak:
(a) Will the Minister of Law be
pleased to state which of the Central
Acts have been questioned in the

Supreme Court from 1950 up to end
nf 19537?

(b) How many of them have been
declared void and are repugnant to
the vrovisions of the Constitution ?

u(c) Whkat action have Government
taken or propose to take in this res-
pect ?

The Deputy Minister of Home Affairs
(Shri Datar): (a) The following Cen-
tral Acts were challenged in the Sup-
remce Court between 1950 and 1953:—

1. Indian Criminal Law Amend-
ment Act, 1808 as amended by
Indian Criminal Law Amendment
(Madras) Act, 1950,

2. Essential Supplies
rary Powers) Act, 1946.

3. Sholapur Spinning and Weav-
ing Company (Emergency Provi-
sions) Act, 1950,

4. Preventive Detention Act, 1950.

3. Preventive Detention (Amend-
ment) Act, 1951

6. Preventive Detention (Second
Amendment) Act, 1952,

7. Industrial Drisputes (Appellate
Tribunal) Act, 1950.

8. Ajmer Revenue and Land Re-
cords Act, 1850, and

9. Constitution (First Amend-
ment) Act, 1951.

In addition, reference was made by the
President under Article 143 of the
Constitution to the Supreme Court re-
garding the validity of the Delhi Laws
Act, 1912, the Ajmer-Merwara (Exten-
sion of Laws) Act, 1947, and the Part
‘C’ States (Laws) Act, 1950.

(Tempo-

(b) Only the following provisions
were declared void ag being repugnant
to the Constitution:—

(1) Section 15 (2) (b) of the
Indian Criminal Law Amendment
Act, 1908, as amended by the Mad-
ras Act,
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(2) Snolapur Spinning and Weav-
ing Company (Emergency Provi-
sions) Act, 1950,

(3) Section 14 of the Preventive
Detention Act, 1950, and

(4) Section 112 of the Ajmer Re-
venue and Land Records Act, 1950

The proivsion in section 2 of the
Part C States (Laws) Act, 1950 which
enabled the Central Government {o
amend a corresponding law while ex-
tending an Act to a Part C State was
also held to be invalid in the advisory
opinion of the Court.

(¢) Section 14 of the Preventive De-
tention Act and the invalid part of sec- -
tion 2 of Part C States (Laws) Act
were repealed lang ago The other two
void sections will be formally repealed
by the annual Repealing and Amend-
ing Bill. As regards the Sholapur Act.
the matter is under consideration.

Th. Lakshman Singh Charak: In
view of the answer given. will Govern-
ment consider the desirability of hav-
ing a permaneny body of experty who '
would examine all the legislation be-
fore it is brought forward before the
Parliament or the State Legislatures?

Shri Datar: That is a larger question
Government would take the hon. Mem-
ber’s suggestion into account.

Shri R, K. Chaudhuri: May I know
whether Section 14 of the Preventive
Detention Act to which reference was
made just now has been subsequently
amended to make it a legal provision?

Shri Datar: So far as the legal opi-
nion we have taken is concerned, we
have taken the right step. The matter
might raige difficulties again and it
might go to the Supreme Court.

Mr. Speaker: T think there is some
confusion. That particular Act, Sec-
tion 14 of which was repealed, hag if-
self been already repealed and another
Act has been passed. If my memory
serves me aright, the new Act was
passed by the House within two days.

Shri R. K, Chaudhuri: May I know
whether the subsequent Act has been
assailed in a court of law or not?
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Mr. Speaker: It is not included in
the list,

Shri Vallatharas: May I know whe-
ther in the preparation of the Bills the
Attorney-General or the Advocate-Gen-
eral of the respective States is consult-
ed before the measure is brought be-
fore the House for enactment?

Shri Datar: Whenever necessary we
consult the State Governments.

Shri Vallatharas: Apart from that,
is the Attorney-General consulted on
important Bills before they are
brought before the House?

Shri Datar: So far as the Govern-
ment of India are concerned, we take
into account the opinion of the
Attorney-General also.

SCHOLARSHIPS FOR PosT-ERADUATE STUDIES

*4¢9. Shri Bahadur Singh: Will the
Minivter of Education be pleased to
state

(a) whether it is a fact that Gov-
ernment have entered into reciprocal
arrangements with foreign countries
for the grant of scholarships for post-
graduate studies to Indian students;

(b) if so, the names of the coun-
tries with whom such an arrangement
has been made; and

() whether there would be any
special subjects which will be studied
by foreigners in India?

Tae Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) and (b). No recipocal ar-
rangements as such have been entered
into but Governmenf have offered a
few scholarships to Belgium, Italy,
Mexico, Norway, Netherlands, Sweden
and Yugoslavia, who are giving scholar-
shipg or other similar facilities to our
nationals.

(¢) All available subjects, and parti-
cularly Indian History, Philosophy and
Culture.

Shri Bahadur Singh: May I know,
Sir. what is the procedure for the selec-
tion of students who are awarded these
scholarships?
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Dr. M. M. Das: There is a selection
committee in which senior officers of
the Central Government, some officers
of the foreign embassies concerned.
and some experts in the line in which
the candidate wishes to make post-
graduate study, are represented.

Shri Bahadur Singh: What is the
number of students who have gone ab-
road under this scheme?

Dr. M, M. Das: Twenty scholarships
have been offered by the Government
of India to foreign students but the
selection has not yet been made.

Sari K. K. Basu: May I know whe-
ther the subjects in which scholar-
ships are awarded for post-graduate
studies are specified by the country
‘offering the scholarships?

Dr. M. M. Das: The subjects are
specified by the country offering scho-
larships to Indian nationals.
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The Deputy Minister of Finance

(Shri A. C. Gulaa): The information is
not available,

Seth Govind Das: Has there been
any report in this respect so far?

Shri A. C. Guha: This is one of the
items pending with the Pakistan Gov-
ernment. Several times this matter wag
discussed with them. but it has not
been possible to come tco any settle-
ment.
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“"Shri A C. Guha: I cannot say whe-
ther we have made any particular at-
tempt through the High Commissioner.
Several attempts have been made, but
it has not been possible to get the in-
formation. We tried to get the informa-
tion through the banks, but they would
not supply the information without the
permission of the Pakistan Govern-
ment.

SUrvEY Or INDIA WORKERS

*411. Shrimati Renu Chakra-
vartty: (a) Will the Minister of
Natural Resources and Scientific Re-
search be pleased to state whether
the attention of Government has been
drawn to the resolution adonted at
‘he Fifth Annual Conference of the

Survey of India workers, demanding.

revision of their pay and allowances?

(b) If so, what action do Govern-
ment propose to take in the matter?,

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) and (b). No Sir,
but independently of any representa-
tion Government in the Ministry of
N. R. and S. R. have been examining
several conditiong of service of the
staff of the Survey of India and more
particularly the Class IV personnel of
the Survey.

Shrimati Renu Chakravartty: Is it a
fact that the recommendations of the
Central Pay Commission have not been
implemented in the case of the Survey
of India workers?

Shri K. D. Malaviya: No, Sir, they
have not been implemented.

Shrimati Renu Chakravartty: When
does Government propose to imple-
ment or bring forward some new
scales,—revised scales of pay?

Shri K. D. Malaviya: As I have said
with regard to the new scale of pay
for Class IV staff of the Survey of
India, Government are actively con-
sidering the matter and a decision wil}
be taken soon.

Shrimati Renu Chakravartty: What
per cent of the total wage bill is drawn
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Ly Class I officers and what is their
number?

Shri K. D. Malaviya: I have not got
the information.

LIBRARIES

*412. Shri Jhulan Sinha: Will the
Minister of Education be pleased to
state whether any amount has been
sanctioned to, and availed of, by the
State Government of Bihar for the
development of librarieg there?

The Parliamentary Secretary to the
Minister of Education (Dr, M. M. Das):
A statement is laid on the Table of the
House. [See Appendix II, annexure
No. 7]

Shri Jhulan Sinha: What was the
amount requisi®oned by the State of
Bihar against which this amonut was
sanctioned?

Dr. M. M. Das: For the year 1952-53,
the amount sanctioned to Bihar was
Rs. 6,600 and that amount was utilised
by that State. I cannot say what was
the amount wanted by Bihar Govern-
ment.

Shri Jhulan Sinha: What was the
basis on which the sanction was
based?

Dr. M. M. Das: It depends upon the
scheme that is sent by the State
Government.

Shri Jhulan Sinha: What was the
amount involved in the scheme sub-
mitted by the Bihar State for which
this amount Rs. 6,600, was sanctioned?

Dr. M, M. Das: That information is
not with me.

Shri S. N. Das: May I know whether
there are uniform schemes for all the
States, or different states asked tn sub-
mit different schemes of their own?

Dr. M. M. Das: The broad outline of
the schemes has been sent to different
States and they have been requested
to send their schemes upon which the
grants will be given.
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SeconNpArRY EpucaTioN

*413. Shri Muniswamy: Will the
Minister of Education be pleased to
state :

(a) whether it is a fact that Gov-
ernment have supplied copies of the
brochure, “A New Deal for Secondary
Education” to all Secondary Schools
in India;

(b) the number of copies of the

brochure printed;

(¢c) whether editions in  Regional
languages were published; and

(d) whether any other publica-
tiong were supplicd to the States in
this connection?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes, copies have been sent to all
State Governments for distribution to
Secondary Schools.

(b) 15,000
(c) No.

(d) The Report of the Secondary
Education Commission was previously
supplied to the State Governments.

Shri Muniswamy: May I know under
what scheme these brochures were
distributed—under what scheme of
education?

Dr. M. M. Das: This new pamphlet
in question comprises three chapters of
the Secondary Education Commission’s
Report. It is being sent to the State
Government for distribution among
the secondary school teachersso that
they may acquaint themselves with
the basic principles of the Report <o
far as they are applied to their Jday
to day teaching work.

Shri Muniswamy: May I know whe
ther there is any proposal to supply
copies in regional languages?

Dr. M. M. Das: There is no such
proposal at present.

Shri R. K. Chaudhuri: May I know if
in this “New Deal” there is any refe-
rence to the inadequacy of the salaries
of the secondary school teachers?
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Dr. M. M. Das: That might have been
referred to in the Secondary Commis-
sion’s Report, but so far as this brochure
is concerned, it contains three chapters
of that Report and whether that parti-
cular item is here or not, I cannot say.

Shri N. M. Lingam: Is it not a fact
that certain State Governments have
appointed their own Commissions to
enquire into the state of secondary
education in their States? If so, may I
know whether this pamphlet distribut-
ed by the Government of India will
not come in conflict with the recom-
mendationg of those Commissions?

Dr. M. M. Das: I have no information
at present.

OFFICIAL DRESS OF GOVERNMENT SERVANTS

*414. Shri S. N. Das: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any directive regard-
ing the dress which officials should
wear hag been issued: and

(b) if so, what is the nature of
the directive so issued?

The Deputy Minister of Home
Affairs (Shri Datar): No standard mode
of dress has been prescribed. Certain
suggestions which will assist the
Central Government employees in the
maintenance of correct standards have
been made. A statement showing
these recommendations is laid on the
Table of the House. [See Appendix II,
annexure No. 8].

Shri S. N. Das: May I know whether
as a result of the suggestions made,
the results achieved or reactions vro-
duced had been received from the
various Departments of the Govern-
ment, or whether they have been asked
to submit any report?

Shri Datar: 'T'ney %ave been issued
only recently. It 1s too early to expect
any results. In due course we shall
know how they are working,

Shri 8. N. Das: May I know whether
these suggestions have also been made
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to various State Governments for their
adoption?

Shri Datar: It is not within our pur-
view to make recommendations to the
State Governments—it is for them to
act; they may adopt these things also.

Shiimati Renu Chakravartty: Are
these directions of a permissive nature
or obligatory nature?

Shri Datar: They are of a recom-
mendatory nature.

SANGEET NATAK AKADAMI

*417. Shri Keshavaiengar: Wil
the Minister of Education be pleased
10 state:

(a) the names of the institutions
to which the Sangeet Natak Akadami

has afforded recognition and given
facilities;

(b) how many of them are amateur
dramatic associations; and

(c) how many of them are insti-
tutions dealing with dancing?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):

(a) The Sangeet Natak Akdami has
not yet recognised any institution.

(b) and (c). The question does not
arise.

Shri Keshavaienger: May I know if
the Akadami has invited applications
for recognition?

Dr. M. M. Das: It is an autonomous
body, and our information is that a
'sub-committee consisting of several
members of the Akadami has been set
up by the Sangeet Natak Akadami for
recommending recognition to institu-
tions, and the sub-committee is being
to consider the matter in March.

Shri Dabhi: May I know whether
there is no Sanskrit or Hindi equiv-
alent for the term Academy?

Mr. Speaker: Next question.

Shri M. D. Ramasami: May I know
whether recognition by this Akadami
carries with it any form of financial
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assistance to the institution con-
cerned?

Dr. M. M. Das: Sir, I cannot commit
myself, but it appears that this re-
cognition means eligibility for finan-
cial aid.

KANDLA CORRUPTION CASE

*418. Shri Dabhi: Will the
ter of Home Affairs be
state :

Minis-~
pleased to

(a) whether it is a fact that the
Anti-corruption branch of the Cen-
tral Police has unearthed at Kandla
port, a conspiracy to falsify measure-
ments of earth works which form

the basis for payment to contractors:
and

(b) if so, the details of the cons-
piracy?

The Débuty Minister of Home
Affairs (Shri Datar): (a) Yes. Infor-
mation purporting to show the exis-
tence of such g conspiracy has been re-
ceived and is now under verification.

(b) The investigation of the case
is proceeding. Details are not avail- .
able at present.

Shri Dabhi: May I know whether
any persons have been apprehended in
this connection?

Shri Datar: A preliminary enquiry
has been going on. and till now no
person has been apprehended.

Shri Dabhi: At what stage was the
conspiracy unearthed?

Shri Datar: The conspiracy was un-
earthed at a stage when it was found
that an amount larger than the one
sanctioned ‘was taken away.

Shri Dabhi: May I know what was
the larger amount?

Shri Datar: The original amount
sanctioned was Rs. 2,40,000 and the
amountg in respect of which payments
were made were Rs. 4,08,000.

Shri Vallatharas: Apart from the
conspiracy in fhe case, has there been
any evidenée about the commission of
the act?
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Mr, Speaker: I think the matter is
under investigation. It will be prema-
‘ufe to go into it, and not even proper.

Shri Vallatharas: In the F. 1. R. there
may be a conspiracy ......

Mr. Speaker: Let it be left to the in-
vestigation.

Sari N. M. Lingam: May I know
whether anybody has been kept under
suspension, pending enquiry?

Shri Datar: That itself has to be con-
sidered. The enquiry is at a prelimi-
nary stage.

LITERATURE FOR CHILDREN

*412. Shri Radha Raman: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that Gov-
crnmeng arc considering a scheme for
preparing some literature for child-
ren;

(b) if so. under whom this scheme
is being finalized: and

(c) the language in which this
literature is expected to be prepared?

The Parllamentary Secretary to -the
Minister of Education (Dr. M. M.
Das): (a) Yes.

(b) The scheme nas been formulated
by the Government of India (Ministry
of Education). :

(c) Hindl.

Slari Radha Raman: May I know if
some non-official agencies which are
already engaged in this kind of work
are consulted in preparing these
schemes?

Dr. M. M. Das: The Makhtaba
Jamia have undertaken this work.

Shri S. N. Das: What is the amount
that is required for the implemennta-
tion of the scheme at present?

Dr. M. M. Das: Rs. 2:5 lakhs have
been earmarked for this scheme.

Dr. Rama Rao: May I know why
Government are not producing the lite-
rature in languages other than Hindi?
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Dr. M. M. Das: Government hopes
that the work of preparing the litera-
ture in other languages will be taken
up by the respective State Govern-
ments

Shri M. L. Dwivedi: May I know if
the institution which has been entrust-
ed with the preparation of the litera-
ture hag any experience of this work?

Dr. M. M. Das: There can be no
doubt about that, Sir.

#3 Mfa W ;T H T GFAT
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it T & ?
Dr. M, M. Das: These organisations,
Makhtaba Jamia, have undertaken the

complete work, that is, preparation of
a hundred books for children.
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Mr. Speaker: The question is, on
whose recommendation was this insti-
tution entrusted with the work; whe-
ther other institutions were previously
consulted and informed as to whether
they would be willing to take up the
work in gquestion or not?

Dr. M. M. Das: I require notice for
this question.

AIR BASE IN THE NICOBAR ISLANDS

*420. Dr., Ram Subhag Singh: Will
the Minister of Defence be pleased
to state:

(a) whether it is a fact that there
is an air base in the Nicobar Islands;
and

(b) if so, for what purposes that
air base ig being utilised at present?

The Minister of Defence Organisa-
tion (Shri Tyagl): (a) Yes, Sir. It is
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in fact an air strip, and not a full-
fledged air station.

(b) The RAF have been allowed to
have a staging post on this air strip
for carrying out the limited task of
providing navigational aidg and re-
fuelling facilities for their aircraft
flying across the Bay of Bengal and
the Indian Ocean.

Dr. Ram Subhag Singh: The hon.
Minister just said that the RAF have
been allowed to have a staging post on
this air strip. May I know whether it
had been allowed or it was already
having its control over the air strip,
and whether the Government of India
have asked the Government of the
United Kingdom to transfer the con-
trol of the strip to the Government
of India?

Sari Tyagl: Sir, this question has
been asked once already. I want to
make it clear that the RAF were allow-
ed to have a staging post on this air
strip for carrying out the limited task
of providing navigational aids and re-
fuelling facilities for their aircraft.
There are, on an average, eight to
ten landings per month. No equipment
is held at this post. About twenty RAF
personnel including officers and men
are stationed there. It is not a full-
fledged air station. A staging post pro-
vides limited facilities only. The above
arrangement is a mutual one on the
express condition that we can stop
these facilities when we choose and
we can take iy over at shott notice.

Dr. Ram Subhag Singh: What I want
to know is whether the Government of
India have any control at all over
that air strip and whether the Govern-
ment of India were ever allowed by
the Government of the United King-
dom to have its foot on that air strip?

Shri Tyagi: There is no question
of the Government of India being or
not being allowed. It is our territory. In
fact we have allowed the Government
of United Kingdom to use this air
strip. It is ours and it is our property.
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Shri Joachim Alva: Has Government
considered the dangerous possibilities
of the RAF making Nicobar Islands
as a jumping-off ground to Malaya
where innocent freedom-fighters are
bombed?

Shri Tyagi: Sir, as I have already
said, it is in reciprocity of the facili-
ties the United Kingdom is giving, of
their air strips and landing grounds,
that we have agreed to give them this
facility here,

Shri H. N. Mukerjee: Sir, have our
Government any facilities to make
sure that no abuse is practised by the
RAF c¢r any other foreign agency in
this area, and may I also know if there
is a scheme, as reported in the Press,
to give to the RAF a permanent lease
of the area where they are now in con-
trol?

Shri Tyagi: To allay any misgivings
I think it is better that I repeay the
conditions on which it has been given.
The conditiong are: (i) that, as at pre-
sent, the Island should be used,only
for navigational purposes and for re-
fuelling only; (ii) that as the Govern-
ment of India are likely to require the
air strip for their own use some time,
they should be {ree to take over after
giving H.M.G. suitable notice—H.M.G.

. means Her Majesty’s Government;

(iii) when the Government of India
take over this strip and the buildings
and installations put up by HMG, no
compensation will be payable by the
Government.

On these conditions, iy hag been lent
to them. We have still the total pro-
prietary right over the Island. It is
not as if they have any other
authority over the Island except the
use of this air strip.

Shri H. N. Mukerjee: I wanted to
know whether there were any ad-
ministrative......

Mr. Speaker: Order, order.

Shri H. N. Mukerjee: I want to ask
one question.

Mr. Speaker: I am not allowing
that. The point of enquiry was this
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The hon. Minister said that there were
reciprocal facilities. The question was,
whay are those facilities which the
Government of India get within the
jurisdiction of the UK?

Shri Tyagl: The same: refuelling.
landing and also navigational facili-
ties.

Mr. Speaker: In what places?

Shri Tyagi: Our Indian Air Force
planes go to the UK practically once
every month. On their way, wherever
there are British air strips or landing
grounds. we take full advantage. of
them.

Mr. Speaker: Next question,

INCOME-TAX OFFICERS

“421. Shri Gidwani: Will the Minis-
ter of Finance be pleased to state:

(a) whether the Union Public
Service Commission issued an adver-
liscment for filling in the posts of
Income-tax Officers, Class II in Decem-
ber, 1952;

(b) whether they started interview-
ing the candidates sometime in Septem-
ter, 1953;

(c) whether the interviews are
over or are still in progress; and

(d) when the appointments will be
made?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) Yes, Sir.

(b) Yes, Sir. The Union Public
Service Commission had to scrutinise
about 8000 applications and the Selec-
tion Board appointed by them could
start interviewing the candidates only
{from the 28th September, 1953.

(c) The interviews are still in pro-
gress.

(d) The interviews are expected to
conclude by about the middle of
March, 1954, and the offers of appoint-
ment will be issued as soon as the
Commission have finalised the selec-
tions.

Shri M. S. Gurupadaswamy: May I
know why there was such an inordi-
nate delay ‘in interviewing the candi-
dates and in appointing them?
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Shri M. C. Shah: It is in the hands
of the Public Service Cognmission. They
have to interview a good number of
candidates out of those 8000 applicants.

TRIBAL WELFARE WORK

*422. Shri K. P. Sinha: Will the
Minister of Home Aflairs be pleas-
ed to state:

(a) whether it is a fact that the:
Bhartiya Adimjati Seva Sangh has
requested help from the Government
of India for carrying on its work
amongst the tribal people;

(b) whether the Sangh has sub-
mitted any scheme to cover the-
amount of help so requested;

(c) whether Government have
considered the same; and

(d) if so, the decision taken
thereon?

The Deputy Minister of Home-
Affairs (Shri Datar): (a) and (D).
Yes.

(c) and (d). All the schemes, cost-
ing Rs. 50,000/- submitted by the
Sangh, have been approved by Govern-:
ment. A sum of Rs. 27,000/- has already
been paid and the balance will be paid’
at the close of the year on the receipt
of detdiled accounts,

Shri K. P. Sinha: May I know whe-
ther this Sangh receives an annual
grant from the Centre, and if so, to
what extent?

Shri Datar: There is no question of
their receiving an annual grant. They
are concerned with the grant for the
present year.

Shri Thimmaiah: Whenever the Cen-
tral Government makes a grant for
the uplift of the Scheduled Castes and
Scheduled Tribes, to the State Govern-
ments, may 1 know whether the State
Governments are required to submit
any report of the work in respect of
which the money is granted?

Shri Datar: The State Governments
always ' submit reports in respect of
what they do and what they spend
g8o far as the uplift of these communi-
ties is concerned.
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Mr. Speaker: In respect of the grant
which the Government give?

Shri Datar: They do submit reports
.as to how the amount has been spent.

Shri Nanadas: May 1 know whether
the members of this Sangh are paid any
allowances, and if so, at what rates?

Shri Datar: The Government of
India do not accept any responsibility
for giving allowances. So far as we
.are aware, no allowances are paid to
the members,

INDUSTRIAL. FINANCE CORPORATION

#*424. Shri S. C, Samanta: Will the
Minister of Finance be pleased 10
state:

(a) how many ldng term  loans
were granted to industrial concerns
by the Industrial Finance Corpora-
iion of India in 1952-53 and 1953-54
respectively; and

(b) how many of these concerns
are located in places where normal
banking facilities are inadequate?

The Deputy Minister of Finance
(Shri A, C. Guha): (a) The Industrial
Finance Corporation sanctioned 14
loans during the period from 1st July,
1952 to 30th June, 1953 and 16 Joans for
the half-year ended the 31st Decem-
ber, 1953.

(b) All these thirty borrowing com-
panies have their registered offices in
places where normal banKing faciliti-
es are available.

Shri S. C. Samanta: May I know how
many industrial concerns were refused
loans in those two years, and whether
the Government have found out the
number of cases of refusals to con-
cerns where there are no normal bank-
ing facilities?

Shri A. C: Guha: For the first part of
the question I would like to have
notice. I could not follow the second
part of fhe question.

Shri S. C. Samanta: I wanted to
know whether any concerns were re-
fused loans which had no banking faci-
litieg in thHeir areas.
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Shri A. C. Guha: I think the hon.
Member has in his mind some wording
in the preamble of the Act which says
particularly in “instances where normal
banking accommodation ig inadequate.”
That does not mean that the area in
which the concern is located has no
banking facilities. It only means that
a particular concern may not get the
required accommodation from banks.
There is hardly any concern worth hav-
ing credit from the Industrial Finance
Corporation which is located in an area
where banking facilities are not avail-
able,

Shri Raghuramaiah: May I know
whether loans are granted to any com-
panies whose directors or <hare-
holders are directors of the Finance
Corporation?

Shri A. C. Guha: According to the
Act there is no bhan on this, but the
hon. Member may know that in the re-
cent Resolution we have put certain
restrictions on such concerns getting
any accommodation from this Corpo-
ration. The hon. Member may please
refer to the Resolution which was plac-
ed before this House during the last
session.

Shri S. C. Samanta: May I know
whether any concession in the interest
charged was given to any of these con-
cerns?

Shri A, C. Guha: For that also I
would like to have notice. These loans
were granted only last year. So it may
not be time ag yet for any interest
being paid.

N.C.C. \GIRLS DIVISION)

*425, Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether the scheme for Social
Service Campg for the Girls’ Division
of the N.C.C. has been finalised; and

(b) if so, what are its main fea-
{ures?
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The Deputy Minister of Defence
(Stari Satish Chandra): (a) Social. ser-
vice will be included both in the annual
camps and the cadre camps of the Girls
Units in the year 1954-55. The details
have not yct been finalised.

(b) Girl Cadets in the course of their
normal prajining are taught firstaid
and home nursing. It is proposed to
give them opportunities during the
camps to visi¢ adjoining villages and
to put into practice the lessons learnt
by them. They will also be given light
manual work.

Shri D. C. Sharma: What will be the
nature of this “light manual work” to
which the hon. Minister referred?

Shri Satish Chandra: That has yet
to be finalised as I said. It will de-
pend on the environments in which
these girls work.

Shrimati Maydeo; May I know how
many N.C.C. Girls Divisions are there
in all at present.

Shri Satish Chandra: The total num-
ber of girl cadets is over 600.

Shrimati Maydeo: May I know when
Government propose to start N.C.C.
Girls Divisions in the Colleges in
Poona?

Shri Satish Chandra: It all depends
upon the State Government of Bom-
bay. If they agree that a Girlg Division
should be started in a particular col-
lege, we shall agree to it.

Shrimati Jayashri: May I know how
these girls are recruited?

Shri'Satish Chandra: They are col-
lege girls who join the N.C.C. unit of
a particula; college.

Shri D. 0 Sharma: May I know what
kind of environment is going to be se-
lected for these camps—urban  semi-
urban or rural?

Shri Satish Chandra: These details
are still being worked out in consulta-
tion with the State Governments,
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N.C.C. CaMp ACCIDENT

*426. Shri Nanadas: Will the Minis-
ter of Defence be pleased to state:

(a) whether the attention of 3nv-
ernment has been drawn to the tragic
death of an N.C.C. Cadet, while dig-
ging a canal near Ludhiana;

(b) if so, what action Government
propose to take to ensure that the
parents of the cadet are properly
compensated; and

(¢) whether it is also a fact that at

‘the time the work was in progress,

there were no engineers or overseers
on the spot?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Yes, on
January 2, 1954, while the 3rd Punjah
Battalion of the N.C.C. Ludhiana
was, with the approval of the State
Government, undergoing its normal
course of social service training and
had undertaken the work of digging a
distributary canal for Ludhiana City,
some earth got dislodged from the top
of the embankment and fell on the
Cadets working there, with the unfor-
tunate result that Cadet Chatar Singh
died and two others were wounded.
First aid was rendered on the spot
immediately, but Chatar Singh ex-
pired before he could reach hospital.

(b) N.C.C. being purely a volun-
tary organisation and social service
work being a part of its normal train-
ing, any accidents occurring in train-
ing camps are treated by the educua-
tional institutions and State Govern-
ments as incidents in games and other
athletics where compensationg are not
paid to parents.

(c) Two N.C.C. officers and the
P. W. D. Overseer, who were supervi-
sing the work, were present on the
spot a¢ the time of the accident.

Shri Nanadas: May I know what in-
structions Government have given to
the N.C.C. after this incident, so that
the recurrence of these incidents will
not be a common feature?

The Minister of Defence Organisation
(Shri Tyagi): How can the compensa-
tion stop the incidents? It is surpris-
ing.
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Mr. Speaker: The hon. Member
wants to know what instructions have
heen igiven ‘by Government ir the
light of this incident, so that the re-
currence of such incidents may not
be there in the future.

Shri Satish Ohandra: This was a
very unfortunate accident. Due precau-
tions are always taken, and will be
taken, to ensure thay such accidents
do not recur.

EsTATE Duty AcT

#427, Shri Ram Dass: Will the
Minister of Finance be pleased ¢
state:

(a) the policy of Government as
regards the recruitment of the staft
for the administration of the Estate
Duty Act; and

(b) whether that recruitment nas
been made exclusively frouy the 1In
come-tax department?

The Depiity Minister of Finance
(Shri M, C. Shah): (a) and (b). The
Administration of the Estate Duty Act
is carried on by the staff of the In-
cometax Department. No special policy
is to be followed for the recruitment
of the staff for Estate Duty. The staff
of the Income-tax Department will be
augmented as and when necessary to
cope with the additional work that
may fall on them in connection with
the administration of the Estate Duty
Act.

Shri Ram Dass: May I know whether
Government are considering the ques-
tion of recruitment from the Central
Excise Department also?

Shri M. C. Shah: This has nothing to
do with the Central Excise Department.
We are recruiting from the Income-
Tax Department. This work has been
antrusted to the Income-Tax Depart-
ment, so the Income-Tax Officers will
do this duty also.

Mr. Speaker: That is not the ques-
tion. The hon. Member wants to know
whether Government will recruit per-
sons for this Department from among
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servants working in the Central Ex-
cise Department.

Shri M. C. Shah: It is not decided as
yet. So far ag the Income-Tax Officers
are concerned, we have to take them
through the Union Public Service Com-
mission. With regard to the other stafl,
i.e. inspectors, clerks etc., these peo-
ple can apply.

Pandit D. N. Tiwary: May I know
whether any officer has been sent to
foreign countries for training, or any
expert has been called here?

Shri M. C. Shah: I have already said
in reply to an earlier question that six
officers are to be sent to England, for
training purposes and for getting ex-
perience in the administration of es-
tate duty in U. K. The team will con-
sist of two Assistant Commissioners
of Income-Tax and four Income-Tax
Officers, Class I, Grade 1.

Shri Velayudhan: May I know whe-
ther Government will give due con-
sideration to the quota reserved for
Scheduled Castes, when the recruit-
men* of the staff is made?

Shri M. C. Shah: Yes, the Union Pub-
lic Service Commission take that into
account first. A certain proportion has
been reserved for Scheduled Castes.

BriTisH WAR LoAN

*428. Shri K. C. Sodhia: Will the
Minister of Finance be pleased 1o
state:

(a) the total liability of India fo
the British War Loan: and

(b) for how long it is likely to
remain suspended?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) £ 15,466,928.

(b) Indefinitely.

Shri K. C. Sodhia: When was this li-
ability undertaken by India?

Shri B. R. Bhagat: Originally it was
undertaken in 1917. But under the new
arrangement in 1931, this was renew-
ed.
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Shri ‘K. C. Sodhia: Has any portion
of this loan been discharged?

Shri B. R. Bhagat: Yes. The original
loan was to the tune of £ 100 million,
of which only about £ 15 million re-
mains.

Shri K. C. Sodhia: May I know the
reasons for ils being held up?

Shri B. R. Bhagat: ]I could not follow
the question.

Mr. Speaker: What are the reasons
for the loan still continuing?

Shri B. R. Bhagat: It is of historical
interest. It wag the result of the decla-
ration of moratorium by the then U.S.
President.

Shri R. K. Chaudhuri: May I know
the total amount of outstanding loan
in Indian money?

Shri B. R. Bhagat: It has not been
given in Indian currency, it has been
expressed in pounds.

Shri R. K. Chaudhuri: What will be
the Indian equivalent of that?

Mr. Speaker: It is a question of ar-
thmetics now, of simple multiplica-
tion.

GOVERNMENT INVESTMENT IN INDUSTRIES

*429. Shri Dhusiya: Will the Minis-
ter of Finance be pleased to state the
value of the total investment of th=
Government of India in different
industries?

The Deputy Minister of Finance
(Shri M. C. Shah): The information
is being collected and will be laid on
the Table of the House in due course.

Shri T. N. Singh: May I know if
there is any principle which guides
the Government of India when they
make investments in the private in-
dustries?

Shri M. C. Shah: That is not the
question, The information asked for
is: how much money has been in-
vested.

Mr. Speaker: Let us await the in-
formation., Next question.
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VALUERS UNDER Estate Dury Act

*430. Shri B. K. Das: Will the
Minister of Finance be pleascd to
state:

(a) whether any valuers have s
far been appointed under the provi-
sions of the Estate Duty Act: and

(b) whether it is proposed to assign
different classes of estates to different
valuers?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) No person
has yet been appointed to act as
valuer. The time allowed under the
Estate Duty Act for the appointment
of® valuers is 12 months after the
commencement of the Act ie. after
the 15th October 1953.

(b) Yes. It is proposed to appoint
separate panel of valuers for diff-
erent kinds of property, viz., build-
ings, stock and sharcs, goodwill, etc.

Shri B. K. Das: May I know whe-
ther any case has so far been refer-
red to arbitration?

Shri M. C. Shah: Under the Act,
the accounting persons have been
given six months to file their returns
and that period will expire on the
15th April, 1954. But I can inform
my hon. friend that we have got a
list of persons who have died with
dutiable estates.

Shri B. K. Das: What principle will
be followed in the appointment of
these valuers?

Shri M. C. Shah: We will consult
the institutes; for example, the Insti-
tute of Chartered Accountants, in-
stitutes .of some share brokers, insti-
tutes of building brokers, etc. We
will consult them and find out who
are the most suitable persons to act
as valuers for the different kinds of
property.

Shri B. K. Das: May I know whe-
ther there is any scale of remunera-
tion fixed?

Shri M. C. Shah: It has not yet
been fixed.
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The Minister of Home Affairs and
States (Dr. Katju): (a) and (c¢). The
information has been called for from
the Hyderabad Government and will
be placed on the Table of the House
when received.

(b) As the laboratory is an insti-
tution run by the Government of
Hyvderabad, the expenditure on its
construction was borne by the State
Government. The Government of
India sanctioned a non-recurring
grant of Rs. 5 lakhs as a contribu-
tion towards this expenditure.

Shri Bhagwat Jha Azad: May I
know if this laboratory has started
functioning, and if so, if it has done
any research up till now?

Dr. Katju: I want notice of this
question.

Shri Bhagwat Jha Azad: May I
know who will bear the recurring
cost of this institution?

Dr. Katju: I imagine the Hydera-
bad Government.

Shri Bhagwat Jha Aszad: May I
know whether it is under the contem-
plation of the Government to start
such laboratories in other parts of
India, and if so, where?

Mr. Speaker: This is a laboratory
started by the Hyderabad Govern-
ment.
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Dr, Katju: My hon. friend is ask-
ing me about other parts of India—
Saurashtra, Madras, Bengal, Anda-
mans.

Mr. Speaker: Next question.

GoLp Pro

*432. Shri Thimmaiah: Will the
Minister of Natural Resources and
Scientific Research be pleased to
state the total quantity of gold prn-
duced at Kolar Gold Fieldsg in the
year 1953?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): 211,122 Ozs.
(Provisional).

Shri Thimmaiah: May I know whe-
ther the Government is aware of the
fact that John Taylor & Co., has in-
vented machines which can manufac-
ture gold at low cost, and if so, will
the Government increase the income-
tax for the production of gold?

Shri K. D. Malaviya:
aware.

I am not

Mr. Speaker: It is a suggestion for
action.

Shri Muniswamy: How does this

figure for 1953 compare with the
figures for production during the
previous years?

Shri K. D. Malaviya: The figures

have unfortunately gone down.

HiLLs AND PLAINS FESTIVAL IN MANIPUR
*433. Shri Rishang Keishing: Will

the Minister of States be pleased to
state:

(a) whether it is a fact that a Hills
and Plains Festival was celebrated at
Imphal by the Government of Mani-
pur from 24th to 31st January, 1954:

(b) if so, the amount of expenditure

involvedq in connection with the
festival;

(¢) whether Rs. 10,000/- was ex-
pended from the Tribal Welfare Fund,
and

(d) if the answer to part (c) abcve
be in the affirmative, the reasons for
the same? -
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The Minister of Home Affairs and
States (Dr. Katju): (a) Yes.

(b) Nearly Rs. 25,000.
(¢) Yes.

(d) This Festival ‘was primarily
meant to foster a spirit of comrade-
ship and understanding between the
Hill and Valley people of Manipur.
Since the Tribal people from the
hills came from distant places, they
had to be fed and lodged at State
expense during the period of their
stay. It was, therefore, considered
that expenditure on this account as
also part of the expenditure on the
main festival which had as its objec-
tive the welfare of Manipur people
including the scheduled tribes, should
appropriately be expended from the
Tribal Welfare Fund.

Shri Rishang Keishing: May I know
Sir, if Government consider the grant
of this money from such a fund as
proper?

Mr. Speaker: ‘Proper’ means?

Shri Rishang Keishing: I want to
know if Government consider the
grant of Rs. 10,000 from the Tribal
Welfare Fund for such a purpose as
proper?

Dr. Katju: That is so. May I add
that the Tibal Welfare Fund really
amounts to Rs. 9 lakhs? So Rs. 10,000
out of Rs. 9 lakhs is not a very large
sum,

Shri Rishang Keishing: May I know,
Sir, if it is a fact that the tribal peo-
ple numbering about 500 artists were
not allowed to stay more than two
days at Imphal?

Dr. Katju: I really do not know.

Shri Rishang Keishing rose—

Shri Bhagwat Jha Axad: May I
know, Sir, if Government will con-
sider the grant of....

Mr. Speaker: Order, order. Let

him finish.
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Shri Rishang Keishing: May I know,
Sir, if it is a fact that the tribal peo-
ple held a protest meeting at Imphal
and a copy of the resolution passed
was forwarded to the Minister con-
cerned?

Dr. Katju: I do not recollect hav-
ing received any resolution. But if
my hon. friend will ask me a specific
question, I can specifically answer in
writing.

Shri R. K. Chaudhuri: Was the
Tribal Welfare Fund intended for
functions of this kind? Was it not
intended solely for the educational
uplift of the tribal people?

Dr. Katju: T do not want to com-
mit myself off hand as to what was
the purpose of creating this fund.
Very likely, my hon. friend is right.
But it was not quite a considerable
sum, and everybody agreed that out
of Rs. 9 lakhs, Rs. 10,000 might be
diverted.

Shri R. K. Chaudhuri: You com-
mitted a breach of the trust.

Shri Rishang Keishing: Is it not a
fact that two of the Congress. advis-
ers also boycotted this festival?

Mr. Speaker: Is it a fact that two:
of the advisers in Manipur who be-
long to the Congress refused to attend
this function?

Dr. Katju: I really cannot say.
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The Deputy Minister of Defence
(Sardar Majithia): (a) 2010 tons of

foodgrains and 13795 tons of vege-
tables.

(b) and (c). No medals are
awarded. Since 1950-51, a cash price
of Rs. 1,000 is being awarded every
year to the army unit which puts up
the best effort in connection with the
campaign.

(d) Statewise statistics are not main-
tained. The units and formations
forward their reports through their
respective commands, military juris-
diction of each of which covers more
‘than one State.
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Sardar Majithia: All land which is
cultivated is included in this.
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Sardar Majithia: It is evident, Sir,
that the land which is under an
aerodrome is not cultivated, but any
unit can be allotted a particular piece
which can be cultivated.

Shri Nanadas: May I know whe-
ther the lands once reclaimed by the
Army personnel are being cultivated
.continuously or left fallow sometimes?

Sardar Majithia: These are volun-
tary efforts by the units; it does not
form part of the military training, in
.any case. It is left entirely to the
discretion of the units as to what time
they can spend on activities of this
nature.

26 FEBRUARY 1954

Oral Answers 346

Shri N. L. Joshi: May I know what
is the yield per acre?

Sardar Majithia: I am afraid, I
have not got these figures. I have
given the total amount of produce
and I can give him the area under
cultivation, which is 8986 acres; he
can work out the average.

COAL FIND IN MANIPUR

*436. Shri L. Jogeswar Singh: Will
the Minister of Natural Resources
and Scientific Research be pleased to
state whether it is a fact that coal of
a flne quality has been found in a

hillock near Moirang in Manipur
Valley?

The Deputy Minister of Natural
Resources and Scientific Research

(Shri K. D. Malaviya): The Govern-
ment of Manipur report that a small
coal deposit has been discovered at
Turelui on Tiddim Road 323 miles
from Imphal. The quality of the coal
is not known.

Shri L. Jogeswar Singh: May I
know the possible output of this de-
posit?

Shri K. D. Malaviya: This report
comes to us from a private party
through the State Government and
we have no authentic confirmation.
Our report is that the area is very very
small; perhaps, 5000 tons of coal may
be deposited there and that too, not
of a very good quality.

Shri L. Jogeswar Singh: May 1
know whether any expert from the
Centre has been sent to Manipur to
examine the coal?

Shri K. D. Malaviya: We have a
programme for the survey of the
Manipur State. But, my hon. friend
knows the difficulty with regard to the
accessibility of the areas. A rapid
reconnaissance survey has been under-
taken which has given us information
with regard to certain minerals. So,
when the next programme is under-
taken, we will, certainly find out
about this coal also.
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BHARAT ELECTRONICS FACTORY

#438. Shri M. L. Dwivedi: (a) Wil
the Minister of Defence be pleased to
state by what time the Bharat Elec-
tronics Factory at Bangalore is like-
iy to be established and to go iato
production?

(b) What is Government invest-
ment, both recurring and non-recur-
ring, in the above mentioned venture?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) The
Bharat Electronics Factory is to go
into partial production in 18966 and in
full production in 1857.

(b) The Central Government are
likely to invest up to Rs. 7% crores as
capital in the Bharat Electronics Fac-
tory plus Rs. 2§ crores as working
capital.

N g g3 fEd - Ao
FrEeT § T F1 Af 3 fagan
T ggraar 33 1 faare g ? aflk sy,
A I 9 gorg AR & o e
IFEAT FUgAr !

ot wftw wer : oF FA gt
§ Mououmo fad waidzd adw
frar & | ag esfres geargy 34t
Iu% Afea ¥ ag vy qard o <@ &
AR gus fog Farfas qgraar #y a-
@ grit a8 3W I¥ ¥ &

= q®o qao frat i 3w & foR
Fqr gwaT Igaw ?

Y wlty W= ;. ag w9 NS @
awd are qaiE § & gf § fr gaar
I NG S I F o qwmav
AT, TATT FIAT AT AT 98 AT
& g0z & fog & s foq fear
ATATT | ZQ/ AT W Aoy frama

g

728 PSD

26 FEBRUARY 1954

Oral Answers 448

st gao gmo fyady : 7 ag wrwar
w1gaT § o g@ Y & fod oote Wik
Tl R & fod wr arEe 2 R
mr g ? afg g, AfFw A ?

=t ot @ ;g SR & N
TP AR IR Sqfawe At
¢ 78 Wi% A AW & AT qEwi 7 g
§ | S aefAl wY dEr § Wi A
'Enwa’ﬁamm%mﬁﬁm #
Hivmgdaafzsrsm @ @
g1

’Fﬁﬂo@ofﬂl:ﬁ HTAAT ATEAl
a7 fa 57 TR F S AT f@ @
g & foq w1 g a1d TS AT
FHF IRAMETSE AT E €
R gl & Y 27w w1 HT A HTA
g aefd @0y om Y & P

oY gy w ;. sEE o foad
faq ardt o FHTL ITELRT JTLH ATH
ifear & faarédz ot 3 7 7
g 3% & qmg Ry 9@ 1| Sfwa e
fradY &YX Wi fae gl & X fea
fier WA #Y qE@ & 98 99 AR
TFTEE 4 AT FT W IUR AR
a7 T 5T FE LA ATIH ATH
tfear & fearddz w3

SociAL  TENSIONS

*439, Shri Bahadur Singh: Will the
Minister of Education be pleased to
state:

(a) whether any study in tensional
relationg between the aboriginal
tribes and the people of the plains
was pursued during 1953-54; and

(b) if so, whether any report of the
study hag been prepared?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.

Das): (a) Yes. B
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(b) The Report is still awaited.

Shri Bahadur Singh: What are the
teams that work in the various flelds
and what is the amount earmarked
for this purpose?

Dr. M. M. Das: At present, ten
different teams are working in different
parts of India under ten eminent uni-
versity professors. The total amount
spent up to now by the Central Gov-
ernment is Rs. 67,367-8-9, and in the
next year’s Budget, provision has been
made for Rs. 75,000.

Shri Bahadur Singh: Have these
teams submitted any reports, and if
so, have Government started acting
on their recommendations?

Dr. M. M. Das: Some teams that
began their work two or three years
ago have submitted their reports, but
these reports have not been consider-
cd yet. When all the teams will com-
plete their work and submit their
reports, then Government will take
all the reports into_consideration and
examine them for further action.

RESBARCH  INSTITUTES

*440. Shrimati Renu Chakravartty:
Will the Minister of Natural Resourc-
es and Scientific Research be pleased
to state:

(a) whether it is a fact that Guv-
ernment have asked the 18 Research
Instituteg in India to submit detai'ed
reports about the projects awaiting
development within their spheres; and

(b) if so, whether any replies have
so far been received from them?

The Deputy Minister of Natural
Resources and Scientific  Research
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) 14 replies have been received
so far.

Shrimatt Renu Chakravartty: May
I know whether the National Research
Development Corporation has been
set up? It was to utilise these pro-
cegsses and make them available to
industries that stood in need of them.
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Shri K. D. Malaviya: The National
Research Development  Corporation
has been set up. It is just now exa-
mining the schemes which it had
invited for examination.

Shrimati Renu Chakravartty: Has
the capital of Rs. 5 lakhs which was
to have been raised in 1953-54 for
this Corporation been fully subscrib-
ed to?

Shri K. D. Malaviya: Government
have contributed it fully. This is a
purely government-run concern.

Shrimati Renu Chakravartty: It is
said that the industrialists would be
allowed to utilise the results of this
research free of charge or royalty.
What is the period up to which they
can get the results of research free of
charge or royalty?

Shri K. D. Malaviya: That stage
for decision has not yet arrived. The
Corporation is examining all the
schemes it has received from the,
various national laboratories and in-
stitute. The question now is to exa- .
mine the workability of those schemes.,
Once we find out which schemes are.
workable from the industrial point:
of view, then the point about royalty,
and the time-limit will arise.

ALL INDIA ORIENTAL CONFERENCE

*441. Shri Muniswamy: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the All
India Oriental Conference was held
recently in Ahmedabad; and

(b) whether any recommendations
were made to Government by this
conference?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) and (b). Yes, Sir.

Shri Muniswamy: May I know
whether all the States were repre-
sented in this Conference?

Dr. M. M. Das: It was the Con-
ference of a particular organisation.
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SANGEET NATAK AKADAMI (GRANTS)

¢442. Shri Keshavalengar: Will the
Minister of Education be pleased to
state:

(a) whether any grants have been
made so far by the Sangeet Natak
Akadami;

(b) if so, to whom and of whit
amount; and

(c) which are the States in whicn
these Cultural Akadamis have beeu
constituted?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) The Sangeet Natak Aka-
dami has not made any grants so far.

(b) The question does not arise.

(¢) Regional Akadamis have so far
been set up in Assam, Bihar, Hydera-
bad, Bhopal, Madhya Bharat and
Bilaspur.

Shri Keshavaiengar: May I know
whether any amount is placed at the
disposal of this Akadami, and if so,
what is the amount?

Dr. M. M. Das: There is a provi-
sion of Rs. 2,50,000 in the current
year's Budget for the establishment
of this Akadami. Out of this, a sum
of Rs. 1 lakh has already been sanc-
tioned as a grant to this Akadami.

WRITTEN ANSWERS TO QUESTIONS
DEVNAGARI SCRIPT

*408. Sardar Hukam Singh: Wil
the Minister of Education be pleased
10 state:

(a) whether it is a fact that th:
Devnagari Script does not at present
have symbols for certain snunds in
other local languages; and

(b) if so, whether any reform in
the script is being undertaken?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) This is
the view of many experts,
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(b) The Government of India have
not for the time being undertaken
any reform in the Devnagari Script.
But recently the Government of
Uttar Pradesh had called a Confer-
ence to consider the problem of re-
forming Devnagari Script.

NATIONAL SAMPLE SURVEY

*415. Shri Bansal: Will the Minis-
ter of Finance be pleased to state
whether any final conclusions have
been arrived at by the National
Sample Survey, in regard to the
figures of production of foodgrains
in India?

The Parliamentary Secretary to
the Minister of Finance (Shri B. R.
Bhagat): No final conclusions have
been reached. A statement explain-
ing the position is laid on the Table
of the House. [See Appendix II, e;.
nexure No. 9.]

ArRMY COOKs AND WATER CARRIERS

*416. Shri T. B. Vittal Rao: Will
the Minister of Defence be pleased
to state:

. (a) whether civilian cooKs and
water-carriers employed in the mili-
tary are charged any sum for their
food;

(b) if so.
rharged; and

what is the amount

(c) whether the amount so collect-
ed is credited to Government funds?

The Deputy Minister of Defence
(Shri Satish Chandra): (a), (b) and
(c). Civilian Cooks and Water Car-
riers employed in the Army are not
provided with free rations wunder
normal peace conditions.

In some of the Army units, local
arrangements exist under which civi-
lian personnel are provided with food
at “cost-price”, which varies from
Rs. 15 to Rs. 20 p.m.

In the Jammu and Kashmir Area,
however. free rations are admissible
to civilian employees of the Defence
Services.
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SCHOLARSHIPS TO ARTISTS

*423. Seth Achal Singh: Will the
Minister of Education be pleased to
state:

(a) the number of scholarships
offered by foreign Governments and
institutions to young Indian artists
in 1953;

(b) the procedure and rules for
such selections; and

(¢) whether a degree for an artist
is deemed necessary so as to qualify
him for the foreign scholarship?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) No
scholarships have been offered in
1958 exclusively to Artists.

(b) and (c). Do not arise.
NATIONAL CADET CORPS

*434, Shri Tulsidas: Will the Minis-
ter of Defence be pleased to state:

(a) the total number of winter

~amps of the National Cadet Cor;ﬁ‘

heid at different centres in India, this
year,

(b) at how many centres the Cadets
were required to take part in social
work or in Community Project
Schemes; and

(c) the details of the work done by
them and its approximate money
value?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) 81 An-
nual Camps of the National Cadet
Corps Units were held from Novem-
ber to January last.

(b) At 26 camps.

(c) These camps were held in all
parts of the country and the Annual
Camp geason has ended only a few
weeks ago. Full details of the work
completed in each place have not yet
been received.
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DECLARATION OF ASSETS BY GOVERNMENT
SERVANTS

*443. Shri Dabhi: Will the Minister
of Home Affairs be pleased %to refer
to the reply given to Starred Question
No. 611 on the 4th December, 1953
and state:

(a) whether Government have now
taken a decision regarding the recorn-
mendation of the Planning Commis-
sion that public servants should b2
required to furnish a return each year
of movable assets acquired by them or
by their near relations during the
preceding year, in addition to returns
of their immovable properties; and

(b) if so, what is that decision?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b).
Government of India have circulated
to the State Governments draft rules
for the All-India Services which pro-
vide as follows:

(a) no acquisition of any immovable
property by purchase or gift except
with previous Government sanction;

(b) no purchase, sale or disposal of
any movable or immovable property
exceeding a certain value without
prior notice to Government and ex-
cept through a regular dealer; and

(c) periodical return of all im-
movable property and a full return
at any time, if Government demand,
of movable property including bank
balances and investments, and if re-
quired a full and satisfactory expla-
nation of the means of acquisition.

It is proposed in consultation with
the State Governments to promulgate
these rules, and as required by the
All-India Services Act, 1951, the Rules
will be laid on the Table of the House
and will be subject to any amend-
ment the Parliament may make. It
is proposed thereafter to frame simi-
lar Rules to govern the Central Ser-
vices also.
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POREIGN CULTURAL DELEGATIONS

Dr. Ram Subhag Singh:
*444.{ Seth Achal Singh:
Shri Sivamurthi Swami:

Will the Minister of Education be
pleased tg state:

(a) the total number of foreign
cultural delegations which visited
India in 1953-54; and

(b) whether any Indian cultural
delegation visited any foreign country
during the said period?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) Four.

(b) Yes.

Assis1»NT  CONTROLLERS

*445. Shri Giawani: Will the Minis-
ter of Finance be pleased to state:

(a) whether Government  have
advertised for the post of Assistant
Controllers to implement the Estate
Duty Act;

(b) the number of such posts in
(i) Class I and (ii) Class II; and

(c) when Government propose to
appoint such officers?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) No, Sir. On
the request of the Government, how-
ever, the Union Public Service Com-
mission advertised for the posts of
Income-tax Officers Class II  since
Estate Duty is to be administered by
the officers of the Income-tax Depart-
ment, and Income-tax Officers will
function -as Assistant Controllers of
Estate Duty.

(b) 179 posts of Income-tax Officers,
Class II were advertised in December
1952,

(c) The Union Public Service Com-
mission would conclude interviewing
the candidates by about the middle
of March and appointments will be
made as soon as the selection has been
finalised by the Commission.
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SOCIAL WELFARE BOARD

v446 Shri Radha Raman:
*\ Dr. Satyawadi:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a
scheme for supplementing the income
of the small-income-group families
have been finalized by the Social Wel-
fare Board;

(b) the time when the same is ex-
pected to materialize;

(c) the various
scheme will cover;

industries this

(d) the expected average monthly
earning of a woman-worker under
this scheme ;

(e) the amount sanctioned by Gov-
ernment for this scheme; and

(f) the amount that will fall to the
share of the Delhi State?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) Yes Sir.

(b) Towards the end of 1954.

(c) It will cover the match sticks
manufacturing industry.

(d) About Rs. 22 per month.

(e) The Government has approved
for this purpose a loan of Rs. 24 lakhs
and a grant of Rs. 60,000 to a Co-
operative Industrial Society Ltd.,
Delhi.

(f) The amount has not been allo-
cated statewise.

N. C. C.

*448. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether there is a proposal to
send selected Senior Division N.C.C.
Officers from different parts of India
for a visit to the National Defence
Academy during the year; and

(b) it so, the details of the propo-
sal?
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The Deputy Minister of Defence
‘(Shri Satish Chandra): (a) Yes, Sir.

(b) It is proposed to send selected
‘Senior ‘Division N.C.C. Officers for a
visit to the National Defence Aca-
demy, ‘Dehra Dun for a short period
every year during the College Vaca-
ttions to enable them to see the train-
ing given at the Academy with a view
'to improve the standard of their own
lunits,

LoAN TO ANDHRA

*449. Shri Nanadas: Will the Min-
.ister of Finance be pleased to state -

(a) whether the Andhra Govern-
‘ment have asked for any loan for the
-construction of road regulator bridge
wver the Krishna river;

((b) if so. the amount asked for; and

(c) what decision has been taken
.in the matter ?

‘The Minister of Finance (Shri C.
D. Deshmukh): (a) to (c). The
Andhra Government asked for a total
loan of Rs. 3:75 crores in the half-
year 1953-54 for financing the ex-
penditure on their Schemes on Capi-
tal Account, including the Scheme
for the construction of a road regula-
tor bridge over the Krishna river,
and also for meeting a part of their
Revenue Budget deficit for the half
year ending 31st March 1954. The
Government of India have agreed to
advance a loan as requested, but have
not yet decided which specific
schemes should be financed from the
loan. This will be decided in consul-
tation with the Planning Commission.

INCOME-TAX INSPECTORS

*450. Shri Ram Dass: Will the Min-
ister of Finance be pleased to state:

(a) whether it is a fact that there
is a difference in the grades of pay of
the inspectors of the income tax de-
partment compared with those of the
Central Fxcise department; and

(b) if so. the reasons thrrefor?
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The Deputy Minister of Finance
(Shri A. C. Guha): (a) Yes, Sir;

The Income Tax Inspectors’ scale
of pay is:—

Ordinary Grade: Rs. 125—125(Pro-
bation) 160—10-—330.

Selection Grade: Rs. 250—15—400—
20—500.

The Central Excise Inspectors’ scale
of pay isi—

Ordinary Grade: Rs. 100—prob.—
120—8—200—10/2—220.

Selection Grade: Rs. 200—10—300.

(b) The Income-Tax Inspector and
the Central Excise Inspector belong
to two distinct services and perform
functions differing in some degree in
onerousness, and responsibility.

SMUGGLED GooDbs

*451. Shrli K, C. Sodhia: Will the
Minister of Finance be pleased to
state :

(a) the total value of smuggled
goods seized so far on:

(i) the Sea Frontier, anq

——

(i) the Land Frontiers of India,
during 1953-54;

(b) the total amounts of rewards
sanctioned, if any, for this work; and

(¢) the total expenditure on the
preventive staff during the current
year, up-to-date?

The Deputy Minister of Finance

(Shri A. C. Guha): (a) to (c). The
information is being collected and
will be laid on the Table of the
House in due course.

CORTROLLERS UNDER ESTATE DUTY AcT

*452. Shri B. K. Das: Will the Min-
ister of Finance he pleased to state:

(a) the number of Controllers ap-
pointed so far under the provisions of
the Estate Duty Act; and

(b) whether they have started fun-
ctioning?
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The Deputly Minmister of Finance
(Shri M. C. Shah): (a) The Estate
Duty Act is being administered
through the officers of the Income-
tax Department. A Controller in-

cludes a Deputy Controller or an.
Assistant Controller. Every Commis--

sioner of Income-tax, every Inspect-
ing Assistant Commissioner of. In-
come-tax and every Income-tax. Offi-
cer for the time being functioning.as
such has been respectively appointed
as a Controller, a Deputy Controller
and an Assistant Controller of Estate
Duty. The sanctioned strength both

for Income-tax and.Estate Duty work.

is as follows:—

Commigsioners. of. Income-tax 17

Inspecting.. Assistant Commissiomers:.

of Incorge-tax 53..
Income-tax: Officers, Cluss I, 486..
Income-tax Officers, Class II,.576,

(b). . Yes:.. '
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The Minister of Education and
Natural Resources and Sclentific Re-
search (Maulana Asad): (a) Calcutta,
Patna, Delhi, Jaipur, Rajkot, Bombay,
Nagpur, Hyderabad, Mercara, Wal-
tair and Madras.

(b) State Governments.

DISMISSAL OF FORMER SECRETARY,
COMMERCE AND INDUSTRY

*454. Shri Dabhi: Will the Minister
of Home Affairs be pleased to refer
to the reply given to starred question
No. 96 «n the 18th November, 1953
and state:

(a) whether Government have take:
a decision on the question of taking
further legal action against Shri S. A.
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Venkataraman, a former Secretary ot
the Commerce and Industry Ministry ;
(b) if so, the decision thereon; and
(c) if not, how long it will take to:
come to a.final decision in the matter?

The Minister of Home Affairs and
States (Dr. Katju): (a) to (c): Gov-
ernment have decided to prosecute
Shri Venkataraman and: a case has
already been filed against him.

TRANSLATION OF INDIAN CLASSICS

*455. Shrl Radha Raman: Will the’
Minister- of Education be pleased to-
state :

(a) whether: any proposal has been-
recetved from the UNESCO for the’
translation of Indian classics into*
foreign languages ;

(b) it so, the names of the classics-
that are to be translated; and

(c) the languages into which they”
will be translated?

The Minister of Education and’
Natural Resources and Scientific Re-
search (Maulana Aszad): (a) Yes.

(b) The following books have been:
selected provisionally:
(i) Gowdan. .
(ii) Krishnakanter Will. !
(iii) Kamba Ramayanam.
(iv) Gyaneshwari. ;
(v) Tukaramache Abhang.
(vi) Kamayani.
(vii) Tirukural
(viii) Ram Charit Manas:

(¢) (i) to (vi) in English and (vii) to
(viii) in French.

AUXILIARY CADET CORPS

*456. Shri D. C. Sharma: Will the
Minister of Defemce be pleased to:
state :

(a) the progress the Auxiliary
Cadet Corps has made so far in the
country;

(b) whether any University. other
than the Baroda University and any
State, other than Delhi State, have
taken up the scheme; and
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(c) whether any modifications have
been made in the syllabus in the light
of the suggestions made by the Cen-
tral Advisory Committee for the Na-
tional Cadet Corps at its seventh
meeting ?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Auxiliary
Cadet Corps has so far made very
good progress. Its strength at the
beginning of 1953 was approximately
8,000 and its present strength is
nearly 84,000.

(b) The Auxiliary Cadet Corps has
also been started in the States of
Bombay, Kutch, Saurashtra, Bengal,
Bihar, Uttar Pradesh, Rajasthan,
Punjab, PEPSU, Tripura, and Coorg.
The scheme is expected to be intro-
duced in most of the remaining States
shortly.

 (¢) Yes, the following items have
been added in the Training syllabus
of the Auxiliary Cadet Corps:—

(i) Fire Fighting.
(ii) Swimming and Life Saving.
(iii) Crowd Control.

PREVENTIVE DETENTION

%457 Shri Dhusiya: (a) Will the
Minister of Home Affairs be pleased
to state the number of persons who
were detained under the Preventive
Detention Act in U.P. during 1953
for black marketing and other anti-
social activities?

(b) How many are still under de-
tention?

The Minister of Home Affairs and
States (Dr. Katju): (a) Nil

(b) Does not arise.
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The Minister of Education and

Natural Resources and Scientific Re-
search (Maulana Asxad): (a) No.

(b) Does not arise.

RECRUITMENT TO SERVICES IN La'
MINISTRY.
54. Shri Gadilingana Gowd: will
the Minister of Law be pleased to
state:

(a) the procedure adopted by Gov-
ernment to recruit officers to the Law
Ministry;

(b) whether all the persons are re-
cruited through the Union Public
Service Commission or directly;

(c) the number of persons recruited
directly and also through the TUnion
Public Service Commission from va-~
rious States; and

(d) how many persons were selec-
ted from the Andhra State after it
was formed?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) and (b).
A statement is placed on the Table of
the House. [See Appendix II, an-
nexure No. 10.] ’

(¢) (i) Through the Union Public
Service Commission: one (ii) From
other sources: Five.

(d) Nil.
NATIONAL SAVINGS CERTIFICATES
55. Shri L. Jogeswar Singh: will
the Minister of Finance be pleased to
state the amount realised by sale of
National Savings Certificatés during
1953, State-wise?

The Deputy Minister of Finance
(Shri A. C. Guha): A statment show-
ing the State-wise figures of sales for
the period from 1st April 1953 to
October, 1953, is laid on the Table
of the House. [See Appendix II, an-
nexure No. 11.]
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PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

783
HOUSE OF THE PEOPLE
Friday, 26th February, 1954

The House met at Two of the Clock
[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

3 pP.M.

MOTION FOR ADJOURNMENT

AIrR CRrasSH IN DELHI

Mr. Speaker: I have received notice
of an adjournment motion which is
obviously untenable, and I cannot
give my consent. Yet, I would invite
the attention of the House to the
contents or it—*“to discuss a matter of
urgent public importance, to wit, the
recent air crash that occurred at
11 AM. on the 25th February 1954
near Jamuna bridge.”

We will now proceed with the fur-
ther business.

STATEMENT RE PLANNING COM-
MITTEE FOR ADMINISTRATIVE
STAFF COLLEGE

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
Sir, while replying to a supplemen-
tary question put by Dr. Amin re-
garding the Planning Committee for
the Administrative Staff College, it
was stated that the Committee sub-
mitted its report in 1980, The Com-
mittee \which ‘submitted the Report
was the Joint Committee of the
Board of Technical Studies of the
All India Council for Technical Edu-
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cation and that Joint Committee
recommended the establishment of an
Administrative Staff College, Pur-
suant to that recommendation. a
Planning Commiftee for the Adminis-
trative Staff College was set up in
June, 1953. This Committee has not
yet submitted its report.

BARSI LIGHT RAILWAY COMPANY
(TRANSFERRED LIABILITIES) BILL

The Deputy Minister of Rallways
and Transport (Shri Alagesan): I
beg to move:

“That the Bill to impose upon
the Barsi Light Railway Com-
vany, Limited. an obligation to
make certain payments to the
€Central Government, be taken
intn consideration.”

Sir, asthe Houseis aware,the Barsi
Light Railway Company was the last
of the Sterling Companies operating
in India and Government decided in
December 1952 to exercise the option
under the contract to purchase the
Railway by giving a year’s notice.
Accordingly, after the expiration of
the notice period the Railway was
taken over on the 1st January., 1954
and is now a part of the Central Rail-
way System.

Government were anxious that in
entecting this transfer the service
rights of the staff should be protected
in respect of reasonable payments due
tzon. the Company. Ordinarily., the
siaft of the Company would have been
treated as new recruits to Govern-
ment service from the date the Barsi
Light Railway was taken over by
sovernment. This would have ad-
versely affected them. To remove the
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hardship and to secure continuity of
service to the staff it was necessary
that the Company should be requir-
ed to pay to Government certain
sums designed to discharge the Com-
pany’s accrued liability in the matter
of gratuity or what is technically
known as the Special Contribution to
Provident Fund, and the leave salary
of the staff in so far as these two
liabilities related to the service under
the Company. It was important that
the Company accepted their liability
in this respect and agreed to have
the amounts deducted from the pur-
chase price. There was, however,
some legal difficulty. The Company
expressed its willingness in Novem-
ber 1953 to accept the liability but
pleaded that it was legally incompe-
tent to do so under the English Law
applying to the Company which was
incorporated in the United Kingdom.
According to that Law, the Com-
pany was incompetent to make any
gratuitous payments from out of the
purchase price.

Indian legislation was, therefore,
necessary to make it obligatory on
the part of the Company to pay out
of its assets sums accepted as suffi-
clent to meet the gratuity and leave
salary of the staff of the Company
who were taken over by Government.
Negotiations with the Company and
other authoritles were finalised dur-
ing the course of December 1953. As

legislative action had to be taken be--

fore the end of December 1953, an
Ordinance was promulgated on the
31st December, 1958, It is essential
that the currency of the Legislation
should be extended until the Com-
pany’s ;accounts are finally settled
and thig is the object of this Bill.

TMR. DEpUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill to impose upon
the Barsi Light Railway Com-
pany, Limited, an obligation to
make certain payments to the
Central Government. be taken

. into consideration.”
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Shri S. S. More (Sholapur): Sir, I
believe this is not a full-hearted mea-
sure; this is only a half-hearted mea-
sure. In order to give the background
of the Barsi Light Railway Company,
I think it desirable to go into the
history of this particular Company,
This Company, the Barsi Light Rail-
way Company, was incorporated in
England on the 11th July, 1895 and
had entered into an agreement with
the Secretary of State on 1st August,
1895. If we go through the original
terms of the agreement and the
subsequent working of that agree-
ment, we will find that especially
favourite treatment wag given to this
Company. The total line that this
Company has been able to develop is
to the tune of about 202 miles. The
total capital that this Company has
up till now invested in this particular
venture is to the tune of two crores
and odd lakhs of rupees. (Interruptions.y
Let me develop my point according
to my data. The hon. Member will
have his opportunity. My submis-
sion is that during this period of
about fifty years, this Company had
exploited particularly the masses
from Maharashtra. You know within
this jurisdiction—the jurisdiction of
this Company—lies the holy place,
Pandharpur, and four times a year
pligrimages are held there and lakhs
of persons from different parts of
the country, even from very distant
places, go to Pandharpur. If we read
the history of this Company, we find
that the human beings are treated not
like human beings, they are treated
more like sardines. Trucks, wagons
and all sorts of such vehicles were
used for the purpose of conveying all
these pilgrims.

To cut the matter short, this Com-
pany by exploiting illiterate pilgrims
who went to Pandharpur, about whose
hygienic conditions, no notice was
taken by the Company, has amassed
a huge reserve fund to the tune of
Rs. 90 lakhs. According to the original
agreement, the Government of India
could have taken it over in 1944 but
the period was extended and now
this particular Government has ac-
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complished it. The main qQuestion
that arises in this case is: what hap-
peng to the reserve fund? What hap-
pens to the obligations on the part
of the Company to pay certain com-
pensation to their employees? I will
give you certain figures. This Com-
pany was administered by British
directors and British managers. I
will give you certain astounding
figures. Twenty-four persons who
belonged to the management or the
directorate drew huge sums amount-
ing to Rs. 2,15,000, This js the an-
nual pay-roll for these officers, for 24
persons while for 1850 persons of the
subordinate ranks—theirl total an-
nual pay-roll went to the tune of Rs.
1,19,000. That shows the great rigour
of exploitation practised by those
foreign directors. By exploiting the
workers, by exploiting the pilgrims
and by exploiting even the Govern-
ment of India, they have accumulated
a reserve fund to the tune of Rs. 92
lakhs. This Government has con-
sented to pay them a compensation
of Rs. 1,72,000...

Shri Gadgil (Poona Central): No,
no; it is much more.

Shri S. S. More: I meant one crore
and odd lakhs of rupees. It hag ac-
cumulated a reserve fund of Rs, 92
lakhs and thjs Government has
agreed to pay a purchase price to the
tune of Rs. 1,90,00,000. Now, taking
all these figures together what will
the Company get? As a matter/of
fact, this particular bargain which it
hag struck with the Government of
India is a very favourable bargain
for the Company itself. What is go-
g to happen to ‘the 18,000 odd
worklers who have been slaving
like anything for furthering the finan-
cial cause of this Company? That is
the point.

The employees have organised
themselves into a union. They start-
ed agitation for fair play; they started
agitation for getting a fair dea! from
the Company. But, the Company
which was supported by the white
bureaucrats of the Government of
India never paid any heed to the de-
mands. In 1947, somehow, seeing the
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change of the Government in this
country, the Company agreed to pay
to the employees some scales of pay
according to the Pay Commission. But
that does not end all the demands.
When the talk about taking over the
control of this Railway Company by
the Government of India was started,
the Company’s employees submitted
petitiong to the Government, they sub-
mitted petitions to the Prime Minis-
ter, and they made submissions to the
Company itself saying that the re-
serve fund that the Company had ac-
cumulated and even the purchase
price that the Company would be
acquiring were due to the strenuous
and selfless efforts of the employees
and therefore they had every right to
a share in the reserve fund and other
accumulations which the Company had
with it. But I am extremely sorry to
say that in spite of the numerous mass
petitions by the employees, the Govern-
ment of India never paid any heed
to their demands.

On the 24th October, out of despair
at the inaction on the part of the Gov-
ernment, the employees served a no-
tice of strike on the Company. And
under section 22 of the Industrial Dis-
putes Act it was the foremost duty of
the Government to refer the dispute
to the proper tribunal under the
scheme devised by the particular
enactment. But nothing was done. I
fail to understand why Government
did not move even their little finger.
1 submitted a letter to the Minister in
charge of Labour. Not only that.
Some of the M. Ps. coming from Maha-
rashtra, irrespective of their party
alignments. submitted a memorandum
to the Minister concerned to refer this
particular matter to the Industrial
Tribunal. But nothing was done.

Now what is the result? The com-
pany has ceased to be an ‘employer’.
Possibly, legal difficulties may arise.
The Government of India will not find
it feasible at this juncture, after this
Company hag gone out of this coun-
try, to refer this dispute to any In-
dustrial Tribunal, and the employees
are left without any remedy.
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[Shri S. 8. More}

I do not want to take much of the
time of the House regarding this matter,
but it has been admitted by labour tri-
bunals that when a company goes out of
business, if certain reserves are léft, the
employees have every right to share
as partners in the reserves accumulat-
ed by the company going out of busi-
ness. I would in thig connection re-
fer you to page 195 of the Labour Law
Journal (August, 1953) where the deci-
sion regarding the dispute between the
Madras Tramway Company and its
workers has been quoted. And I will
read only one short extract from it.
Issue No. 15 was whether the wor-
kers have a right to a share in the
accumulations of the company:

“We then come to the claims
of the union and associatipn for a
share in the company’s reserve
fund in the event of the com-
pany’s closure being flnal and per-
manent. The management con-
tend that there ig really no re-
serve fund left in cash for the
workers’ participation. The
union and association dispute
this and urge that the workers’
rights may be determined in this
respect, leaving them to enforce
those rights if and when they are
able to get at the cash reserve
funds. The management take no
objection to this request. 1 find
the workers’ claim to participa-
tion in the cash reserves avail-
able with the company when it is
wound up to be justifiable because
the reserves have been created out
of the profits realised from time
to time and it is but legitimate that
the workers should be allowed to
participate in them as the profits
which they comprise must have
been earned with their efforts as
much as with the aid of the share-
holders’ capital and the ability of
the management.”

Then, Sir, I do not want to read the
other portion. Thev decreed that fifty
per cent. of the reserves ought to be
distributed to the employees, follow-
ing the decision given in the matter of
Kanpur Electric Supply Corporation
Ltd. versus their employees, as re-
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ported in the 1951 issue of the Indian
Law Journal. My submission is what
iz going to happen to the Reserve
Fund? Government by this particular
Bill are trying to enforce on the part
ot the Company to pay certain contri-
butions to the Government of India
by way of gratuity and other claims.
But my further submission is that
this Government must also insist .on
the Company unloading some of their
reserves, paying some portion of their
reserves to this Government, which
Government will distribute to the em-
ployees concerned. That is the poin:
which I emphasise on the basis »°
this particular judicial decision that
I have quoted to thig House. Unfor-
tunately there is no demand made by
this Government on the Company teo
this effect, and therefore I have given
notice of an amendment making a
[urther claim that this company should
2'so be called upon to pay some portion
of their Reserve Fund by way
of compensatory bonus to their
employees. I may bring to your no-
tice that this Company is entirely a
foreign company dominated by foreign
capitalists and to the capital of which
foreign rich people contributed. The
total contribution to the caoital is to
the tune of Rs. 1 crore. But, if you
look into the past history, you will
find thuat the shareholders have been
given by way of dividends many times
larger amounts than the original hare
rontribution made by them. Why
snould we allow this Company to take
away the profits which have been ac-
quired at the cost of the poor Indians
here, both as pilgrims and as servants?
I cannot understand why this parti-
cular Government should try to pro-
tect its interests as against the in-
terests of the .udian people who have
a vested rignt 1o a Dportijon of this
Company’s huge accumulations, Un-
fortunately, the demands of the em-
ployees have remained unredressed.
Their submissions to the Minjsters
concerned. theu submission to the
Prime Minister. have not been res-
ponded to, with the result that all
these eighteen hundred and odd em-
ployees will be found without -any
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legal remedy against thig particular
Company, I think, Sir, Government is
in duty bound to make amends to the
employees whgo have been taken over.
On what termg they have been taken
aver will be a matter for discussion. 1
ao not want to go into that. But as
ta1 as the claim of the employees
sgawinst the Company is concerned, it
is the Government which must take
cognizance of that claim and try to
vrotect the claims of the Indian em-
ployees—leave aside the pilgrims—
ana do something to get a large share
of the reserves accumulated by this
Company.

Shri Frank Anthony (Nominated—
Anglo-Indians): Sir, I have given notice
of un amendment which reads:

*“The permanent staff of the for-
mer Raillway Company shall be
employed under the Central Gov-
ernment on terms at least not less
aavantageous than in the gervice
of the Company: the word ‘terms’
enall include emoluments, rank,
status and prospects of the em-
vloyees concerned.”

After hearing 8hri §. S. More....

Mr. Deputy-Speaker: I think this
last portion of the amendment is out
af order. Anyhow when that comes
up. 1 shall deal with it. This portion
1s not 1n keeping with the scope of
the Bill. This Bill is confined to the
transfer of the liabilities of the Barsi
Light Railway Company. Whatever
amount has to be recovered from them,
they are reimbursing, Other termsand
conditions are not here. That s
beyond the scope of the Bill.

Shri Frank Anthony: My main pur-
pose in moving this amendment was
this. After hearing Shri & S. More,
I feel that it does not meet the needs
of the people in respect of whom I was
trying to make out a case.

Mr. Deputy-Speaker: I agree, That
18 a point which the hon. Member may
urge upon the Government, that the
terms and conditions of their service
ought not to be less advantageous.
But. the scope of the Bill ig quite limit-
ed. It is to recover all the gratuities
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and other sums which the old Company
was bound to give to the services. In-
stead of the Company paying them
airectly to the employees, because
they are no longer in charge of the
administration and the employeeg are
not in the service of the Company,
Government comes in as an interme-
diary. Government recovers the
amount and pays it to the employees.
That is all. As there {8 no intention
here to go beyond any gratuities that
have already accumulated, it is only
a collecting agency and paying agency.
Other termg and conditions on which
the officers must be appointed, etc.
are beyond the scope of this Bill. At
the time of the Railway Budget, the
hon. Member may impress upon the
Government to do many other things
which are necessary. With respect to
some of the amendments of Shri S. S.
More also, I will say that I do not find
them in order, unlesg satisfactory rea-
sons are shown,

Siwi Framk Asthomy: Apart from my
amendment, may I be permitted to
make a few observations? Although I
bow to your decision with regard to
the amendment, T respectfully submit
that the teking over of the particular
Railway doeg impose a corresponding
obligation on the Government at least
to continue the staff that they are
taking over on terms which were not
less advantageous so far as their for-
mer service was concerned.

Mr. Depwty-Speaker: I agree that it
is a very laudable suggestion. That
is a suggestion which could be made
or ought to be accepted or considered
by the Government. But, that is
beyond the scope of this Bill. The
Bill only vefers to the collection from
the previous Company and payment
to these officers. There is nothing
mare in contemplation.

Shri Frank Anthony: In respect of
payments ...

Mr.  Deputy-Speaker:
which .are already due.

Shri ‘Frank Anthony: Even in res-

pect of that, my fear is this, In taking
over this Rallway, covernment may,

Payments
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[Shri Frank Anthony]

in its own iInsidious way, in the same
way in which they have done with re-
gard to the employees of other States
and other companies, adversely alter
the terms and conditions of service. I
wanted some assurances from the hon.
Deputy Minister that the status and
the anticipation of prospects which
these people may reasonably expect
will be continued under Government
management. I respectfully submit
that it does arise.

Mr. Deputy-Speaker: They are conti-
nued. The hon. Member will kindly
refer to clause 3 of the Bill. Sub-clause
(b) says:

“all amounts payable by way of
leave salary for such periods of
leave as, if the Company had conti-
nued to exist after the 38l1st day
of December 1953, it would have
sanctioned under the normal
operation of itg rules to its em-
ployees then in sgervice if they
had been permitted to proceed on
leave on the 1st day of January,
1854 with permission to retire on
the expiry of that leave.”

‘That is, the same terms and condi-
tions so far ag that particular matter
is concerned., are continued. Sub-
clause (a) says:

“all amounts payablg as gratui-
ties or as special contributions to
provident funds, as the case may
be, which if the Company had
continued to exist after the 31st
day of December, 1953, it would
have paid on or after that day
under the normal operation of its
rules to its employees then in
service if their services had been
terminated on that day by the
abolition of their appoint-
ments;...”

These amounts the Company shall
pay to the Central Government. This
is an obligation of the Company to
honour its terms and conditions in
pursuance of the agreement entered
into with these employees before 31st
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December, 1953, Clause 4 also which
refers to payment of employees says
the same thing. Therefore, the scope
of this Bill is limited to the extent
it goes. There is no departure from
the terms and conditions of the em-
ployees. Thig Bill is honouring those
terms and conditions. The hon. Mem-
ber may have apprehensions that all
these people may not be taken, or
that they may not be taken on those
terms and conditions. They are legiti-
mate pointg for consideration of the
Government., But, I am sorry the
terms and conditions, not relating to
the provisions contained, are certain-
ly beyond the scope of this Bill.

Shri Frank Anthony: I do nat wish
to go outside the scope of the Bill. I
only wanted to make two observations,
which, I believe, are very much in
point, with reference to the provisions
of this Bill. I merely wanted a cer-
tain afsurance and certain clarifica-
tions from the hon. Deputy Minister.
Well, as you have rightly pointed out,
apparently Government intends to
honour, so far as the staff are concern-
ed, all the privileges and the rights
which they were enjoying previously
under the Company’s service. But [
want certain clarifications in that res-
pect. I want to know from the
Deputy Minister how precisely they
intend to honour these. For instance,
I would like to know the extent of
this guarantee; what kinds or cate-
gories of staff this company had and
how Government propose to absorb
them into their administration.

I will illustrate my fear. For ins-
tance, particularly with regard to the
upper reaches of categories of staff
on Railways like Jaipur and Saurash-
tra, in spite of categorical guarantees,
specific covenants entered into with
those Railways that they would conti-
nue to employ them on terms not less
advantageous than those they were
enjoying originally, the Government
has been guilty of violating these
guarantees and these covenants. And
so, in spite of all the guarantees given
in this Bill, my own fear is that the
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Government will, in actual fact. vio-
late the implications of this particular
Bill. For instance—I do not know,
that is why I want some clarification
from the Deputy Minister—did they
have Class I category of servants? If
they did, then how do Government pro-
pose to absorb them into its own
administration?

I will illustrate what the Govern-
meng has done in certain other Rail-
ways—on the Jaipur Railway for ins-
tance. I can appreciate this difficulty
that when certain foreign units have to
be integrated it is not possible to absorb
people in toto from the point of view
of designation, but it should be pos-
sible to integrate them from the point
of view of their emoluments, of their
prospects. What has happened, for
instance, in the Jaipur and Saurashtra
Railways I am hoping will not happen
here, People who were recruited
directly as Class I Officers, who were
well-qualified for that post on any
Government Railway, have now been
absorbed. The guarantees given to
them have been violated. People who
started life as Class I Officers have now
been demoted and degraded to Class II
posts. I want to Kknow whether this is
going to happen with regard to the
Barsi Light Railway.

I would like to have one other assu-
rance—whether Class IV and Class III
staff will be equated to the conditions
of service which have been extended to
other sort of independent units like
the Nizam State Railway and other
Railways where people who are classi-
fled as Class IV were, after integration
with the Indian Railways, equated in
terms and conditions of service to the
Clasg IV staff?

Shri Gadgil: I am glad that
after half a century this private
enterprise with a virtual mono-
poly in transport has been taken over
by the Government and the bad days
the travellers had fo experience have
come to an-end. I have never seen a
private enterprise where nepotism was
practised on a higher scale as was
shown by my friend Mr. More, where
there was such indifference to the
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employees and absolute callousness so
far as the passengers were concerned.
I am one of those millions of passeon-
gers who have travelled from Kurdu
wadi to Pandharpur and I wonder whe-
ther I was a human being or I was a
mere commodity or cattle to be put
into freight wagons. And the charges
that were levied were considerably
more than what were levied by the
other Railways run and managed by
the Government. Only four years ago
the passenger rate was increased by
124 per cent. and the freight rate. I
understand, was raised by nearly 10
per cent. while there was no increase
anywhere in India. This was allowed
I do not know for what reason, because
there were no corresponding facilities
so far as the travelling public was
concerned.

Here is a Company which has been
now taken over and the Government of
India has been so generous. If this 1s
to be the attitude of Government in
acquiring other private enterprises in
the future, I shudder to think what will
happen. Here is a company with a
capital of Rs. 1 crore. In the course
of the last fifty years, this capital has
been paid back six times over. There
ig still some undivided profit to the
tune of Rs. 150 lakhs. I do not know
whether my esteemed friend the hon.
Deputy Minister of Railways and
Transpgrt has ever travelled from
Kurduwadi to Pandharpur on this
railway, or has ever seen the dilapi-
dated condftion of stations and the
benches there: some of these benches,
instead of standing on four legs, stand
either on three or on two legs. The
waiting room arrangements for the
passengers are worse than what one
could expect to have in-a jail even un-
der thig Government. All these assets
have been valued at Rs, 172 lakhs. I
should like to be enlightened on the
principles of valuation adopted. I feel
that if they had been sold in public
auction, they would not fetch even
one-tenth of the amount at which they
have been valued.

Shri S. 8. More: And the land was
given free according to the original
terms of the Act.
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Shri Gadgil: I was just coming to
that point. The land on which the
railway track stands was taken from
the peasants freely, and over and above
what was necessary—this you can see
even now, if you care to visit that
area.

I do not know the relative strengths
of the Indian and non-Indian share-
holders, for the present. But for the
substantial part of the last fifty years,
every benefit was annexed by the
foreigners. Now that you have acquir-
ed it, why_should you be so generous
in your valuation? Why not value it
according to known principles, know-
ing fully well that it was a monopoly
functioning as a monopoly and that
Government had given certain conces-
sions to it? If there had been free
competition, this Company would
have gone to dogs long belore.

As for the amendment that was
sought to be moved by my hon. friend
Shri Frank Anthony, you have given
the ruling that it is out of order, and
I entirely agreé with you. But there
are two questions on which I would
crave a little indulgence on your be-
half, because they concern about 1900
people and their future, prospects.
Their fathers and grandfathers have
servea s cCompany, and naturally
when the present generation , entered
gervice in this concern, they had cer-
tain expectations, and they should have
thought thai the course of events that
had gone on before would continue. It
is a well-known principle of the law
of acquisition that as far as possible,
established expectations, apart from
established rights, ought to be taken
into consideration in arriving at the
amouny of compensation to be paid.
What hag been done by this Govern-
ment is good to some extent. It is half-
hearted, as my hon. friend Shri 8. 8.
More put it, bug I want to add one-
fourth more to it, and say it is three-
fourths-hearted. I wany Government
to give a fair deal to those who are
to be absorbed.

In this connection, reference was
made by my esteemed friend here to
the story of absorption, so far as the
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railways of the former Indian States
were concerned. I have still com-
plaints in this regard, and many of
them have been forwarded by me to the
hon. Minister of Raflways, Though
nearly six years are over—in some
cases, flve years are over—nothing has.
been finalised, so far as their absorp-
tion is concerned. Two gentlemen with
the same qualification—one entering
the Baroda State Service, and the
other entering the service of the
B. B. & C. 1. Railway, having expecta-
tions that fn due course they will rise
to higher posts—suddenly find that be-
cause of this political event. they are
not able to realise their . expectations.
No doubt, we all welcome this event.
but at the same time. it is our dutv
to see that the persons, in whose life
& sudden change has come. should get
reconciled to it by some sort of com-
pensation or some sort of concession
in the matter of re-absorption in the
bigger services.

Now, so far as the employees of this
Railway are concerned, their position
before 1946 was absolutely miserable.
If you are going to compare what they
were getting before and what they
were getting afterwards, and if you
take into consideration the amount of
reserves,—nearly Rs. 72 lakhs—and the
amount of undivided profitg still there,
then you will have to take this circum-
stance into consideration, namely, that
before 1946, relatively, their position
in the matter of pay and working ronr-
ditions and other amenities was consi-
derably less acceptable and positively
miserable.

In 1947, in the presence of the Cen-
tral Government authorities, there was
a joint conference between the re-
presentatives of the employees of tnis
Company and the directors, or re-
presentatives of the directors, with the
result that a certain agreement was
arrived at. 1f that was settled then,
where is the justification now for
degrading certain things, offering
other things and considering them as
if they are new entrants to be re-
employed on the 1st January, 19547
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There is still, I think, an opportunity
for the Government to reconsider the
whole matter, because they are going
to have a set of rules to govern all
these matters. I do beseech the Gov-
ernment that it is necessary in the
interests of efficiency that those who
are employed, and employed not only
recently but the fathers of those em-
ployees—there is g sort of paternal
pride in the service—their feelings
should be taken into consideration, and
they should feel quite satisfled and not
disgusted or disgruntled with the
change-over.

The second point which has been re-
ferred to by my friend. Mr. More. in
whose constituency this particular
line lies, 18 a very impof¥tant point.
The point is that when the asset
ceases, when the affairs of the Company
have ended, what is the legal right. so
far as the distribution of the reserves
and other schemes are concerned; and
whether the employees are . or are not
entitled to anything? Mr. More has
already quoted the case of the Madras
Tramway Company. The same princi-
ples were accepted in the case of the
Kanpur Electric Supply Co.. when ft
was taken over by the Uttar Pradesh
Government. Now. it is so obvious
that the profits, whatever they are, are
tae results of the work put in by the
employees from time to time. It may
be that a part is due undoubtedly t»
the capital invested. but no modern
economist. no modern politician. can
afford to say that after the payment of
wages. whatever they are. the em-
ployees have nothing to do with that.
That is a brazen-faced theory and not
accepted by any modern Government.
Labour is a factor of production. In
fact I would say that whatever sur-
plus value remains after debiting all
the expenditure. is due entirely to the
labour put in by the labourers. If we
cannot claim the whole amount "n
their behalf. there is perfect justifica-
tion to say that they are entitled to a
considerable part of it. The theory
that it is because of the initiative shown
by the employers or the entrepre-
neurs or this, that and the other
that is responsible, wainly or fully.
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for the building up of profit. or, for

the matter of that, the bullding up of

the concern, is not correct and is not
acceptable.

Now. Sir, what is the position? The.
sume issue was raised, as I said. in
the Kanpur Electricity case. The issue
was whether out of the reserve fund
accumulated by the concern, were anv
of its employees entitled to any credit
by way of profit, and if so, to what
extent and under what terms and
conditions? I do not want to read the
whole judgment, but the fact to be
taken into consideration 13 that this
tribunal held that the employees were
entitled lo 50 per cent. of the reserve
as a sort of parting bonus. In this
Company also for many years bonus
was distributed; for sometime iy was
not distributed, and the argument, it
seems, thay was advanced by the Gov-
ernment to the officials of the em-~
ployees’ union of this particular com-
pany was that in that particular year,
or in those parficular years, no profits
were earned. Maybe the profits may
not have been earned, which is a mat-
ter which can be verified by the Gov-
ernment later on. But assuming that
for years there was profit, for some-
time there was no profit, and then
again there was profit, the point now
to be considered is this: when this as-
set has become defunct and it is not
to be continued under the same mana-
gement but taken over, what is the
legal position of each party, namely,
the employees on the one hand and
the Company directors or the share
holders on the other? I respectfully
submit, Sir, whether you distribute the
bonus now or then, the theory behind
bonus is that it is a deferred wage. It
is only deferred wage, not given today,
because the ways and means position
does not justify it. But there is a per-
fect, legally established and accepted
theory thag bonus is deferred payment
of wages, Therefore, if it was not paid
in any particular year or years, that
does not detract from the validity of
the argument advanced that it {s money
in which the labourers are equally in-
terested and entitled to a share along



801 Barsi Light Railway

[Shri Gadgil]

with the management of the share-
holders. Now, the point is what kind
of reserve? There are a number of
reserves and I do not say in a general
‘way that every reserve should be a mat-
ter in which the labourers as such
should have some hand or participa-
tion. Take, for example, as was sug-
gested in the case ] have referred to,
reserve for redemption of debentures.
Now, after the debenture amount is
paid, if the reserve remains, is it not
the result of the work done by the
labourers, or is there any other eco-
nomic element which has come into
existence and given thig reserve
apart from the working of the parti-
cular plant? That cannot be so. There-
fore, in that reserve the labourers or
the employees are entitled to have a
share, and that was the finding of the
tribunal.

Then there is share premium and
profit on sale of investment. In some
concerns, not only do they finance
what they produce or manufacture but
they also invest the reserve fund and
whatever sum they can in certain
-other concerns, and earn profit. Now,
there is also a sort of reserve which
is known as share premium and profit
on the sale of investment, Who are
entitled to it? The labourers have as
much right as the management be-
cause the investments were out of the
money which is the result of the work
in which the labourers have participat-
ed. Apart from this, there is no ex-
planation which can be considered as
valid. '

Then there is the depreciation and
venewal reserve. To the extent that
renewals were effected, to the extent
repairs were effected, certainly it |is
a matter on which there can be ab-
‘solutely no difference of opinion. I
even go a step further; while the Gov-
ernmens have taken over the asset and
given them Rs, 1,80 lakhs. I want to
know how it was valued. Wag it
valued as at present? Then there is
no necessity for considering the depre-
ciation and the reserve account at all.
If it was taken into consideration. we
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want to know at what rate. and whnut
was the justification for that also.
Therefore, even as a matter of....

Acharya Kripalani (Bhagalpur
Purnea): It was valued as Government
values things.

Shri Nambiar (Mayuram): That is
at a low rate,

Shri Gadgil: Not here; the reply
will be given there.

So the point is that even in this,
the labourers are entitled. Then there
is the taxation reserve. Now. the
asset has become defunct. So far the
Company is concerned, it will not be
taxed any more . I do not know whe-
ther it can be taxed by way of estate
duty. I do not think it will be. But
the point is that even in this taxation
reserve, they have a right, and also in
the general reserve. Now, Sir, in the
light of the decision which was given
in the Madras Tramway case and in
the light of the observations and find-
ings in the Kanpur Electricity Com-
pany case, there is perfect justification
for holding that the reserve which is
Rs. 72 lakhg and also other amounts
which are still undistributed. can also
be considered as undivided profits in
which the labourers have a right, it can-
not be denied because the Government
of India chooses to say that it has no
right. I cannot follow this at all.
Here is a genuine trade dispute, an
industrial dispute so to say. between
the employees on the one hand. and
the Company, on the other. Does it
mean that because it is taken over
by the Government. therefore. the
character of the thing has been chang-
ed altogether? ] cannot accept that
proposition. The fact remains that
here are the employees who are
anxious to claim—and they have
actually claimed and have submitted
their applications to the Government
of India—that this particular issue
should be referred to adjudication. I
think justice, fairplay and equity re-
quire that this Government should ac-
cept that request and refer the whole
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matter—at any rate this particular
issue—to an adjudicator, and, I can
assure you, the employees will accept
the decision. Whatever view the Gov-
ernment may have in all these matters
—after all this, Government is not go-
ing to pay anything at all—we are
asking you to be fair and generous at
the cost of the Company which is go-
ing out of existénce. Why are you
denying that? There is a saying in
Marathi—there is no harm in putting
a tulsipatra in a halwai's shop. So,
we are not asking any money either
from the Railway Minister or the
Deputy Minister or the Railway
Board—not a farthing. But, in equity
and in fairplay, I do beseech the Gov-
ernment that this matter should be re-
ferred to adjudication, I do not
know if th€ Government feels that if
the industrial court or the adjudica-
tor’s court grants some relief that will
be a great principle which is going to
affect the economics of the Govern-
ment. But, even if it does, it is a
matter of such  vital impor-
tance, not only for the
people at large but for the Govern-
ment themselves, because in due
course, . Government will be driven to
acquire more and more private enter-
prises, and if that happens—here will
be a guidance that in any acquisition
the labourers have a definite right as
has been already established. Assum-
ing that the decision may be that out
of the Rs. 180 lakhs, Rs. 50 lakhs will
vot be handed over to the directors
to be distributed among the share-
holders, they can hold that money
till the decision of the adjudicator is
given. Therefore, while I welcome the
taking over of this rallway by Govern-
ment, I am very critical about the
way in which the valuation has been
arrived at. If the money has rot been
paid—and it seems tha; it has not
been paid—then it is time that the
valuation is arrived at by an indepen-
dent agency and not—as seems to
have been the case—by the officers of
the railway company and the officers
of the Railway Board sitting across
the table. I am not suggesting any-
thing, 1 assume that both the parties

_have dealt with the problem in a
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very nice, gentlemanly way, But the
point is, people have to be convinced.
Those who have seen the assets of
the company feel that the price that
has been offered or has been decided
to be offered is much too much. After
all, it is our money. Government is
a trustee, and therefore it musy act
with that measure of diligence and
carefulness which the provisions of
the Trusts Act require. I have sug-
gested a via media. It is not a ques-
tion of prestige at all. Let Govern-
ment say that they would refer the
matter to an adjudicator or an in-
dustrial court. The agency may be
the one or the other. Till that agency
comeg to & decision, withhold payment
at least to the extent of 50 per cent.
of the reserve and other amounts.

Shri T. B. Vittal Rao (Khammam):
Here is another glorious example of
our Government’s weak-kneed policy
towards British capital. The Nizam’s
State Railway, the Gaekwad’s State
Railway and other State Railways were
taken over, and wag any compensa-
tion paid? No. The total cost came to
the tune of Rs. 64 crores, but not a
single pie was paid, whereas in the
case of this railway a sum of Rs.
1,89,00,000 is going to be paid. This
is in spite of the company making
good profits during its fifty-ive years
of working.

What were the amenities given by
this company? Whenever anybody
travelled, he had to travel in wagons
like cattle. That was the amenity
provided by this company and that is
how it made such huge profits. What
is surprising is that a reserve of Rs.
72 lakhs which is with this company
is not being ftransferred to Govern-
ment. In addition to taking huge
dividends, in addition to charging
huge amounts to its Depreciation and
Revenue Reserve Funds, this reserve
has beem built up by the company. It
is but reasonable that this accumulat-
ed reserve should also be taken over
by the Government. That is why, I
have given notice of an amendment
to that effect.

Regarding bonus, I fully agree with
the previous speaker. When the
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Nizam’s State Railway was transferred
from the company’s hands to the State
Government. bonus was paid. So, this
demand for bonus is not new. During
the days of company railways, the wor-
kers were very much exploited. Their
condition has improved to a certain
extent only after 1947; prior to that
it was very bad. The previous speak-
er has explained the legal aspects
and referred to the judgments. I have
quoted past examples. This demand
is a legitimate demand and musy be
met.

Now. take this railway line itself.
The whole of these 202 miles will have
to be re-done, if not within this year,
a¢ least within two years. The whole
of the line must be torn up and anew
metre gauge or broad gauge line
should be installed.

If you have a proper valuation, the
whole of the stock with this company
will not be Rs. 1,89,00,000. It will not
be proper for us to pay this much of
compensation. Wherever there s
British capital, because they have
looted and exploited us. they should
not he paid any compensation; their
property should be confiscated. Un-
less and until that is done, the econo-
mic stranglehold of British capital
will not be removed and there will not
be any industrialisation. This is a
fundamental thing. Whenever we men-
tion some development work., Govern-
ment say that their ways and means
position is not good and therefore we
cannot have any development. In view
of. the fact that within two or three
years the people in this particulas
area are likely to demand the putting
up of a metre gauge or broad gauge
line in place of this narrow gauge
line. 1 suggest that this amount should
not be paid.

There ig another thing. When the
Government had decided to take over
all the State-owned Railways as from
1st April 1950. why was not this parti-
cular railway taken over? Why was
it given an extension till the end of
1953? Rerhaps. it is due to our mem-
bership of the British Commonweslth
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of Nations. Thig company has today
the audacity to say that it will not pay
gratuity or provident fund to its em-
ployees, whereas when others had been
taken over they were made responsible
for meeting these liabilities. During the-
last so many years, this company has
enjoyed many privileges, but it did
not pay any income-tax on the profits
made by it. The Government railways
were charging a uniform rate of three
pies per mile, whereas this railway was.
charging four pies per mile. This is
how it has been treating itg passen-
gers.

Every year we allocate some Rs. 30
crores to the Depreciation Reserve
Fund and several more crores for the:
Revenue Reserve Fund. In the case 6f
this company, it has also allotted its
own funds. Therefore, whatever re-
serves have been accumulated should
be taken over and the workers should
be paid a bonus.

4 r.M

Coming to service conditions, when
the States Railwayg were taken over,
some of the conditions in the States
Railways were more favourable. It is
natural that those advantageous condi-
tions which prevailed at the time of
the taking-over should not be denied
to the employees. You should not ask
people to opt for one or the other of
the conditions. Continuify of service
must be maintained. When the other
States Railways were taken over, you
did not say. as you do in the present
case, that these people will be treated
ag if they were re-employed as fromr
1st January 1954. It is completely un-
just to say so. The same treat-
ment which was accorded to
the employees of the recently integrat-
ed State Railways should be accorded
to the employees of this Railway too.
Not a single worker should be re-
trenched and all the workers who have
been in the employ of that Company
should be retained. Simply because
the Railway has changed hands Gov-
ernment should not say that they
would keep only those employees who
are found suitable. I know today that
the Railway Board is thinking of re-
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trenchment. So they may as well say
that the staff which are found surplus
on the other railways would be ab-
gorbed In the vacancies arising ou
this Railway by the discharge of wor-
kers. Bug this would not be fair to
the workerg in the employ of the com-
pany.

Then again, the geniority of the em-
ployees of this Railway should be safe-
guarded as was done in the case of the
other integrated railways. In those
cases we had no difficulty in preparing
seniority lists and after two or three

years a formula was evolved. I do not’

mean to concede that that forinula was
right; but all the same we evolved a
formula about fixation of seniority.

Lastly, Sir, I would suggest that un-
tll and unless the Company makes
satisfactory payment towards provi-
dent fund, gratuity and bonus of the
workers and also railway reserves, we
should withhold payment of any
~ompensation. We can even go to the
extent of telling them that the railway
is now useless and we are not going
to work it. 1 may tell the House. Sir,
that within one or two years the
railway has to be dismantled and new
lines have to be laid.

oft o gAo Tiw  (WENYR
—Fra-gagfaa sfaat) : fedy st
TTga, # fafrex ame ot fazm &
faw &7 A7 AT @A ANga g
FmAGEN AT A XY aT@E fF
Tt WRTAET 9T W ogwR Wik
AT, THE AT T FE § TN
qHig @z dAaw fawar afed o
7g ITHY 39T agd gAY & WK -
H & el § AH ¥ 9z« WA IF @
9T HAY AW FTFSAT qT | TATHE
F g W FwA, awh W
WE W FERIW ¥ T
gz ¥ wdl ff W @
wgfoay 3 vvelt of WY 5 afi
oifed of | gad @ N F WS FT
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e § 9% 98 § 6 qwh W A
ot o gft A §, W%
Ff gg ave & qAv, fagre wiR wear-
Ry & it GgT @ § Wi
™ W AT ®Y AT AT qAR Y
qET WEEAT § | TER wwar A
ford w2 ¢, SER § AOg B AW
TTIgT fawaT Afgq | 99 WA 7 4%
TE WL @ MT W@ g § W TR
Tow qagt M fgw v A Dfew
& W 8, 9 T 9gT G I & WY
& 781 8, W7 Q¥ a¢ qF W Ay foe
#r afaw F9 § W 2, IR AT
frme g § Sfer aggd o1 Ag
frarer ofed | @k 9@ WA § R
gegee Free & wrkat w1 forewa
Nw % AT Tfed , A A TH
e fagiy carr 3T Tifgd W) awad
g qfsers gfaw @ & @ I
Ifaa wfafafae fasar ofed o

Mr. Deputy-Speaker: All that is not
relevant Tor thig discussion. This
measure confines itself to the distri-
bution og gratuities.

st dto Ao T : MERT
ggg A W @t ww wr fax fE@r

| | RS .

Mr. Deputy-Speaker: Kakasahib
may have said it. But even that is
irrelevant. The point is the em-
ployees of the previousg railway have
earned certain gratuities and deposit-
ed some amount in the provident fund.
THis amount is sought to be recovered
from the previous Company by Guv-
ernment and passed on to the em-
ployees. That is the small point
covered by thig Bill. All the other
considerations may be very good inde-
pendently of thig Bill, but they are
not relevant to the discussion.
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I take it the hon. Member has noth-
ing more to say.

Shri Nambiar: His contention is that
all staff, including the Scheduled Custes
should have equal treatment.

ot fto gFo TrOIM :  § AT
g fF W wegfee Wk = @R /Y
TR A & | I Y A
g fFow Wa & o@dragy @
o ol gk & qw A am d
g ftt Tqa W § e
Ff| @ 1 W & warar g A
TF FOT WX wed A g9y A
2, IUFT SURT T IqTET FIATA FATR
T qvi % fog a1 aga wrawas
g W arg & ag W aga e  fE
R WY AUET 9 & I T g
<A Tfgg )

Mr, Deputy-Speaker: The hon. Mem-
ber suggest that the gratuities earned
by the various employees ought not
to be paid to them but should be dis-
tributed to Scheduled Castes people.

it o gHo TroAtw : F A Y §T AW
W Ty & fod Gar wgr ¥ ) ww@ F
ok ufes T Fg F AT FQ@T
g sk gniir § fr fafree wdiew
R gETEY B HER FA T
4T
Shri R. K, Chaudhuri (Gauhati): Sir,
I certainly welcome this as a piece
of commendable legislation. I think
it should be a part of the policy of
the Government that as soon as prac-
ticable all private railway lines
which are now operating in

India should be taken over by the
Governmenty I do not grudge this

26 FEBRUARY 1954 Company (Transferred 810

| Liabilities) Bill

railway being taken over and the
advantageg that would accrue to the
people of the Bombay State. But I
want to know what has been done in
this connection with regard to the
various private lines which are even
now operating in West Bengal, name-
ly Arrah-Sasaram Light Railway and
Barasat-Basirhat Light Railway about
which mention was made on the floor
of this House by our Deputy Minister
Mr. Guha. In this connection I should
like to express my gratitude to the
Government taking over the famous
T. B. Railway,—the Tezpur-Balipara
Railway in June 1952. My hon. friend
on my right was complaining that in
this Railway the passengers had to
travel in wagons Instead of in railway
compartments. But I should like to
tell him that we have been running
the Tezpur-Balipara Railway on some-
what co-operative lines where the
passengers also lend a helping hand in
moving the train. Passengers had to
get down at a particular place and
they pushed the train so that it could
go. We had run that line on a very
co-operative basis! 1 think hardly a
complaint was mentioned that the pas-
sengers had to travel in railway
wagons. What I want to know from
the hon. Minister is this: what are the
terms on which the staff of the Tezpur-
Balipara Rallway had been taken over
by the Government? Are the terms
as favourable as they have been given
to the other Railway staff or are they
less favourable? I am constrained to
ask that question because everything
that concerns Assam js always treated
in a stepmotherly fashion. I want to
know whether we are going to place it
on the same footing as the Govern-
ment is doing in respect of the staff
of this particular Railway.

I also want to talk on another thing
—it may not be quite relevant but I
should mention it. I wish to draw
the attention of the hon. Minister to
this that there has been no improve-
ment in that line of the Railway—
Tezpur-Balipara Railway, no line of
improvement of which we had such
rosy hopes. We thought that as soon
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as Government takes over these lines,
we shall see a real and material im-
provement, a substantial improvement;
but, so far as my information goes,
that improvement has not taken place
for the benefit of passengers as yet.

I have nothing more to say. I will
only ask the hon., Minister—advise the
hon. Minister, rather—to treat =ll
these things on the same footing. No
differential treatment ought to be
made between the staff of the Tezpur-
Balipara Railway and the staff of
Barsi Light Railway, which seems to
be very much if the speech of my
hon. friends there could be consider-
ed. Ii seems to me that the Govern-
ment has an extra soft corner for
this particular Railway. What I want
to say is that the Government should
not be partial. I think they would
.not be partial and would take into
consideration the staff of the Tezpur-
Balipara Railway in these things.

Mr. Deputy-Speaker: I would ask
hon. Members not to take more than
five minutes.

Shri Nambiar: Sjr, there are very
important points.

Shri V. B. Gandhi (Bombay City—
North): Sir, almost all the speakers
who have preceded me, with the
exception of Shri Frank Anthony and
the last speaker, Shri Chaudhuri. have
made a point to suggest that Govern-
ment should do something to secure
from the Barsi Light Railway Com-
pany payment of 50 per cent. of the

reserve for the beneflt of the workers .

of that Railway. I am all for any-
thing that can be done to benefif the
workers; but in thig particular case
a point has been made by all the
speakers that preceded me justifying
it on all possible grounds, on the
ground of economics, on the ground
of certain legal decisions, certain
awards of industrial courts, and on
grounds of equity, social considera-
tions and all that. I am one of those
who although sympathising with the
objective in this case, am unable to
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agree with the reasoning and also
with the economicg of their claim.
Much is made about the award given
in the two cases of the Kanpur Elec-
tricity Company and the Madras Tram-
ways Company by the industrial
courts who dealt with those cases. But
we should also remember that there
are other awards given by other in-
dustrial courts in similar matters
which have not accepted this principle
of the workers’ claim for a share in
the reserve. I am one of those who
feel seriously disturbed at this kind
of doubt thrown on a perfectly, and
economically sound position in res-
pect of reserves. If we must do some-
thing for the benefit of the workers
surely it should be done and there
could be other ways without trying to
make a dangerous precedent of this
kind. The hon. Member. Shri N. V.
Gadgil, has suggested that in this
particular case the matter should be
referred to an adjudicator or to an
industrial court. I really do not know
at what stage the negotiations bet-
ween the Government and the Com-
pany now stand. If it is possible to do
that, to follow the course suggested by
Shri N. V. Gadgil, I would certainly
urge the Government to do so. In
this case some of us who would
have liked to deal with this subject
a little more intelligently, are suffer-
ing from a handicap and that handi-
cap is that the Government has placed
in our possession information which
is very meagre. Since yesterday I
have been trying to locate how exact-
ly the matter stands in respect of
negotiations. It is a very important
matter; it is a matter which involves
crores of rupees; which involves the
transfer of the Railway Company
from private management to the Gov-
ernment. What information do I get?
Here in this Bill, in the objects and
reasons for the Bill, we know what
we have beén given, It is so precious
little. Then, I thought I would find
some information in the Rallway
Board's Annual report which was
circulated {o us only last week. I
find that the Railway Board's report
disposes of this very important matter

in exactly three and a half lines and
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this ig the information we get from
that report:

“It was decided to purchase the
Barsi Light Railway with effect
from 1st January 1964. This is a.
narrow gauge line 20257 miles long
operated by the Barsi Light Rail-
way Company Ltd. incorporated
in England.”

On the basis of this precioug informa-
tion, what answer are we to make to
those friends here who are making
those novel suggestions of claiming a
.share in the reserve for workers? Gov-
.ernment could certainly have anticipat-
.ed that a discussion on this and other
relevant matters was bound to come up
before this House and it would cer-
tainly have helped us if the Govern-
ment had gtven some idea ag to the
stage at which the negotiations at
present stand and also as to what are
the bases of the valuation and what
are the salient features of the agree-
ment under which this transfer is tak-
ing place.

Finally, I would repeat that anything
that can be done to promote, and to
secure, the interests of the workers
should by all means Le done, but as
regards this new principle of justify-
ing a share in the reserve on econo-
mic grounds, I am sorry to say that
some of us are very sceptical.

Shri Nambiar: Sir, I wholly agree
‘with the points raised by mv hen
{riends Shri Vittal Rao and Shri
Gadgil. Added to them, I want @
clarification from the hon. Minister,
and that ig this. In clause 4 of t\‘}e
Bill it is stated that “the moneys paid
to the Central Government under sec-
tion 3 shall be utilised by the Central
Government to effect payment to em-
ployees of the Company re-employef.l'
by the Central Government ... etc.

The question of re-employment does.

not arise here at all. These em-
ployees were already in employment,
they were in gervice under the coml-
vany management. Today they are
transferred to a new employer Oor A
mew manager. That does not mean
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that these men are to be re-employ-
ed. They continue in employment
and they must have all the benefits to
which they are entitled under the
previous management. But it is not
clear here. Therefore I want a clari-
fication from the hon. Minister that
they will continue in their service
and that the continuity will be there
for calculation of gratuity, provident
fund and all other beneflts. They say
that certain provisions are to be made
and money is required. To what extent
that advantage will go to the em-
ployee, I must know. If the Govern-
ment take the stand “we were no-
where in the picture, we are coming
into the picture only now, therefore
their employment previous to this
cannot be taken into consideration”—
if that is the attitude of Government,
we cannot accept it. They must have
the continuity of their service and a!!
the benefits accruing therefrom.

Coming to the auestion of bonus,
here is something like the liquidation
of a company. The assets and liabi-
lities are to be taken over by thLe
new employer. When that is done and
when the company take all the divi-
dends and also gets value for the scrap
material that is left, why should they
not be asked to give a portion of their
profits to the employees in the form
of bonus? Certain friends on the other
side are saying that they cannot under-
stand the question of paying bonus.
Of course they cannot! Employees
for having put in long service must
have a claim on the profits. and that
is what is known as bonus. And
they are claiming it. If hon. Mem-

.hers on the other side say they can-

not understand what is the principle
of paying bonus, that is a very strange
position. We find in the Statement of
Objects and Reasons no provision for
bonus; only gratuity and provident
fund are provided for. I therefore
strongly press that there must be an
additional provision for payment of
bonus to the employees.

Coming to the last point, namely
the question of reserves, the company
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i5 taken over by the Government of
India. - There.is a reserve kept for the
fulure advantage .of the company.
Hercafter that Barsi Light Railway
Company does not exist. Then the ré-
serves naturallv shou'd flow to the
new management. Wiien  the assers
and liabilities are taken aver_ wnuotever
reserves there are in cash go to the
Company and the scrap material goes
to the Government of India! I can-
not understand the principle. Behind
this way of dividing the assets @and
liabilities. Therefore the reserves also
should go to the Government of India,
legitimately they are entitled to them,
and there is no justification on the
part of the Government of India to
relinquish their claim on the re-

serves.

Sir. these are the important points
that I wanted io make and the hon.
Minister may be pleased to satisfy on

‘these points.

Shri U. M. Trivedi (Chittor): Sir,
on a point of information, In the
‘Statement of Objects apnd Reasons to
this Bill. it is mentioned that for the
purpose of continuity of service of
‘the employees this imposition is to be
made. When the word ‘continuity’
has been used there, why has the
word ‘“re-employed” been used in
clause 4?7 What is the idea behind it?
The hon. Minister may kindly en-
lighten us on that point.

Shri Alagesan: Sir, I thank the -hon.
‘Members for their valuable observa-

tion though I think much of it fell be-
:yond the scope of the Bill.

Some Hon. Members: Sir, the Minis-
ter is not audible.

Shri N. V. Gadgil: There is enough
of catering on the Railways; speak

loudly.

Shri Alagesan: When I was hearing
‘Shri More I felt that that speech should
have been delivered before 1932 Decem-
ber. In fact, he was pleading that this
railway, where travel conditions are so
difficult, should be taken over by the
Government. Shri Gadgil has been
pressing upon this House and the Gov-

741 P.SD.
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ernmenit that this line should be taken
over by Government. It was decided
to ‘give due notice  under the: cantract
and then take over:this railway: It
has heen taken over and it is being
workod by. us from 1st Jaquqry, 1954.

After_We have taken'it Gver we have
seen to it that the fravel condifions*are
made as comfortable as possible."I may
tell the hon. House that we have
sent there .about fifty more coaches
from the various Railways and those
coaches are being used on .this partl-
cular line.

The point was raised whether bonus
should be given and whether the reser-
ves which have. accrued as a result of
the labour of people who have worked
that railway—whether a part of it at
least—should go to the workmen. Here
it is a very short point, and within the
few minutes at my disposal T think I
should not labour it too much. Sir, this
is governed by an agreement. Under
clause 43 of the contract dated 1st
August, 1895 the purchase price pay-
able to the Company in England, in
sterling, is to be a sum equal to the
total amount of capital expenditure in
sterling incurred by the Company with
the-sanction of Government on the un-
dertaking, capital expenditure in rupees
being converted into sterling for this
purpose, in accordance with the ar-
rangements from time to time mutual-
ly agreed upon. ..

Shri S. 8. More:  Sir. since he has
referred to the agreement, will it be
laid on the Table of the House?

Shri Alagesan: As per this agree-
ment we have no claim to the liquid
assets of the Company. We have to
pay the purchase price and take over
the other assets. We have a claim
only to them.

The other points, I should think, are
not very relevant. It was said that
it is after......

Mr. Deputy-Speaker: Will the House
have a copy of the agreement?

Shri Alagesan: Sir, even now I have
got the full text of clause 43 of the

agreement. But it {8 put in legal
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language, is very 1nvolved. and I thlnk
no purpose-witl he served by my read-
ing it out. -

Mr. Deputy.Speaker: Not ‘now.. A
copy may. be placed in the lerary 80
that whichever hon. Member wants to
see it may be able to da so.

Shri . Alagesan:. Most surely, Sir. .
copy of the contract may be placed in
the Library. .

Sir, in this connection I would like
to urge only one point which-is very
relevant. Maybe we are now in a
position to run railways efficiently.
There is no difffculty about-it.: But still
we are in the stage of mvitmg foreign
capital to participate 'in the industrial
development ‘of our country. That as-
pect, I think, has been very lightly
brushed asidé. ° Especially I was sur-
prised that the hon. Mémber- Shri
Gadgil, who has’ ‘got such a long ex-
perience behind him, should have light-
ly thrown a suggestion: why not be
generous at another man's cost. At
this v.tagc Wh(_n we want to invite
foreign capital and want to take their
aid. I think we should not do anything
which should distufb their confidence.
(Shri S. S. More: Whose confidence®)
in vur ablhw to respect contractual
obhguhons (An Hon. Member:" Bri-
tish and American imperialists!) That
should be ‘my answer ‘to the question
posed by several hon. Members. -

The question of the Tramway Com-
pany in Madras, etc. wds- brought .into
the picture. As you are aware, Sir,
there the company has ceased to exist.
It hag gone ou; of existence. . .

Shri N. V. Gadgil: . This. Company
has also gone out of existence. ~ Why
don’t you agreeto adjudication?

Shri Alagesan: I mean the service
itself-has gone g@ut of .existence in
Madras. whereas this is continuing. _,

Shri S. S. More: What about the
Kanpar- Blectpicity ‘Company? +~

Shri Alagesan: I have no knowledge
of that particular company, Sir. .

ey

'rhe questnon of staff was’ nlsed
‘may inform the hon.

Members that” an‘

Liabilities) Bill

the staff. almost all of them. are being
taken Over. ' A committee went into
this question of staff and they have alk
been fitted into the various grades. Al-
most all of them have been're-employ-
ed or taken into service. There is ab-
solutely no dislocdtion - in that sense.
This naturally leads to the question,
supposmg the services of those em-<
ploxees had ceased on the Ist day of
this year, then what are the amounts
that would have been payable to them
by the. Company under these various
neads, gratuity, leave reserve ana
on? That we ate recovering trom the
Compapy.. A ‘question was raisea
whether the company had been payiur
income-tax. Surely, they have beem
paying, and last year they paid to the
tune of Rs 5 lakhs

Shri T. B. Vlttnl R.ao We want to
know, for the whole fifty years how.
much they have paid.

Shri Alagesan: I do not know the
figures for half g century. I have got.
only the figure of last year and I think®
I can only inform the House of that.

There is nothing more for me to add:
as I am anxious‘that this Bill shoul®¥
be passed today.

Mr. "Deyuty-Spelker:. ) 'I‘f\g Questiom:
18:

“That the Bill to impose upon
the Barsi Light Railway Company,
Limited, an obligation to make
certzin payments to the Central
Government, -be taken into consi--
dera'don_."

The motion was ad_opied.

i Clalue ‘2-— (Deﬁmtwn)

Mr. Deputy-Speaker I will now take-
up the clauses.

-4 .
- Thg q,uest_:_ion. 5.y

Shri 8. 8. More: I will take only five
mmutes. Slr ' Thereis an améndment
by me gtvérr to the Preamble.

““Mr. Deputy-Speaker: I know. The
Preamble comes last. T
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Aa Hon, Member: It is already 4.30
P.M,

Mr. Deputy-Speaker: Let me proce-
ed. Whatever time is taken up now
in the unofficial period, that will Ve
made good after seven o’clock.

Shri Gadgil: This railway was never
known for any speed, but the Bill in
respect of the railway ‘is rushing swift-
ly. .

Mr. Deputy-Speaker: Hon. Members
went on as slowly, if not more slowly,
as the railway. As a matter of fact,
there is nothing here. The amend-
ments are all out of order.

Shri S. 8. More: You promised to
rive me time on that account. Have
You changed your mind like the mana-
gement of the Barsi Railway?

Mr. Deputy Speaker: Let not the
Chairman be compared to any of these
things. Now I have been compared
to the management of the Barsi Rail:
way. Let it go. T merely gave my
first impression. 1 am giving the
time.

The question is:

“That clause 2 stand part of
the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3.— (Payment by Company to
the Central Government)

Shri 8. 8. More: Sir, I will take some
time.

An_Hon. Member: Do please.

Mr. Deputy-Speaker: Order. order.
We are on the point of order.

Shri S. S. Mere:
You.

Mr. Deputy-Speaker: First ‘of all let
me state my doubts. There are two
items here, gratuity and provident
fund. Bonus is not an ftem which is
contemplated in this Bill. How is it
relevant to introduce this amendment?

Shri 8. §. More:. .In order to satisfy
you. 8ir, on this particular point, J
would refer you to-rule No. 117 of the
Rules of Procedure. But as we are to

1 want to satisfy
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Private Members’ Bills

go to another business, will it not bhe
much more convenient to adjourn rt
to the next day because, otherwise, I
will have to hurry up with the argu-
ments.

Mr. Deputy-Speaker: This will stand
over.

MOTION RE FIRST REPORT OF THE
COMMITTEE ON PRIVATE MEM-
BERS' BILLS

Mr. Deputy-Speaker: The House wi't
now take up the other matter. There
are four Bills relating to amendment
of the Constitution. Therec was a mo-
tion moved by Shri Altekar that the
House agrees with the First Report of
the Committee on Private Memberts’
Bills. Mrs. Renu Chakravartty could
not finish her speech the other day.
She wanted a few minutes more. The
House was impatient, but she wanted
to have some more discussion. The
Chair agreed that it can be continuerl
the next day and finished within five
minutes. That order stands. 1that
agreement stands.

Shrimati Renu Chakravartty (Basir-
bat): Mr. Deputy-Speaker, I would
like to bring one point to your nctice
and that is' that the recommendations
which have bheen made in the Renort
actually go against both the spirit ot
the Constitution and the rights granted
under the Constitution as well as the
rules of procedure guiding the furc-
tions of the Committee to examine
Private Members’ Bills. According fc¢
article 368 in the Constitution =very
Member has the right to amend the
Constitution and the only limitation
put by the Constitution is that 1t is
required to have two-thirds of 'he
Members of the House present and
voting.  Beyond that nobody else can
put any sort of limitation on the right
of Members to bring forward amenc-
ments to the Constitution. Now, on that
ground the Rules of Procedure have
been framed. I would like to- say
that the functions of the Committee, as
they -have been enumerated, are, fisst-
ly. to examine every Bill seeking to
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amend the Constitution, notice of which
has been given by a private Member,
before a motion for leave to introduce
the Bill is included in the list of busi-
ness. That is the most important
clause. The right has been giyven 1o
examine before the motion for leave to
introduce the Bill is included in the
list of business. There is nothing,
therefore, to say that the Committee
has a right to make a recofnmendation
of the nature whereby' it can limit the
right of a Member to intsoduce that
Bill. All it can do is,. maybe, go into
the drafting of the Bill, whether it is
correct or ingorrect. They can even
call upon the Members for a discussicn
with them, as laid down also in the
procedure. They can have a discus-
sion and tell them their opinion. but
the final authority remains with that
particular Member, whether he wants
to introduce the Bill in Parliament or
not. No recommendation of any na-
ture can be made to the House by the
Committee that the Member should not
introduce the Bill. whatever may be
the reasons given for it, Therefore, 1
say, Sir, that the recommendations
made by the Committee are not cor-
rect. and that they cannot be voted
upon.

The other point which I_would also
like to say is that there are certain
powers and privileges given to Meny-
bers of Parliament according to article
105 (3), and I ‘think that the recom-
mendations made here also go cont-
rary to the spirit of that article. There-
fore. I really do not see how we can
even ask this House to vote on this.
This is outside the scope of the fupc-
tions of the Committee and as such I
would urge that this particular report
shnuld not be accepted by this House.
The only two recommendatory clauses
which have been laid down when
enumerating the functions of the Com-
mmee are, sub-clause (c¢) and sub-
clause (e) of Rule 44. Sub-clause (c)
says:

“to recommend the time that
should be allocated for the discus-
sion of the stage or stages of each
private member’s Bil] and also to

Private Members’ Bills

N

indicate in the time-table so drawn
up the different hours at which
the various stages of the Bill in
a day shall be completed”.

I say, Sir, that this is perfectly with-
in the jurisdiction and powers of the
Rules of Procedure. It is something
that helps the procedure, helps the
proper functioning and does not hit at
the fundamental rights granted by the
Constitution. Look again at sub-clause
(¢). There again the only recommend-
atory power given to this Committee
is “to recommend time-limit for the
discussion of private members’ resolu-
tions and other ancillary matters”.
These are the only two sub-clauses in
which recommendatory powers have
been given. Besides that the only
other powers given are the powers of
examining but not making any recom-
mendations which will be voted upon
by this House. Therefore, Sir, I sub-
mit to you within the time-limit which
you have given me, that I would like
to oppose this motion; especially the
first part of it should not be placed be-
fore this House and there should be no
question of voting upon it.

Lastly, I would like to say a few
words about the opinions given in the
report about the Bills. I have already
stated earlier that we were not a
party to the making of the Constitu-
tion. We accept certain parts. Cer-
tain other parts we would like to be
amended. It is on that basis that we
have been elected. We have got the
mandate of the electorate to change
them or try to change them and bring
before this Parliament certain very
necessary amendments of the Const:-
tution. Therefore, it is our right that
we should do so. For instance, take
the Bill which has been brought for-
ward by Shri M. S. Gurupadaswamy.
That raises the question whether the
Governors of States should be appoint-
ed by the President or whether they
should be elected. The elective prin-
ciple is a democratic principle. I be-
lieve that in the Constituent Assembly
there was a great amount of debate
and discussion on it and finally it was
decided that' the Governors should bé
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appointed. Well, that was the onus
of the Constituent Assembly. Npﬁ',
new Members have come in; new par-
ties have come in; a new séction of
public opinion has been created. Cer-
tainly we have the right to bring for-
ward before the House amendments if
we consider it necessary that the elec-
tive principle should be introduced. I
think that with such powers as are
given, the Governor shou!d. as far as
possible, be above party and local po-
litics.  As you know yourself Sir, the
Speaker himself said that heisa party-
man, that he is a Congressman. We
know very many Governors are direct-
ly political beings an¢ members of the
Congress party like Shri Munshi and
Shri Sri Prakasa. The Members on
the other side may certainlvy think that
as soon as they go up the pedestal and
sit in the Governor's chair. automati-
cally they become non-party men. We
are not prepared to accept that. There-
fore. we say we -are not prepared to
accept such clguses. Take the Bill
No. 124 of Shri S. V. Ramaswamy.
Here is a case in which I think the
examining powers of the Committee
have been fruitful. They have called
Shri S. V. Ramaswamy: Shri S. V.
Ramaswamy may have said, I do not
need to introduce this Bill. The Com-
mittee must have been able to per-
suade hig and tell him that it is an
unnecessary Bill. But, where there
are people who do think that it is
very. necessary and politically import-
ant to bring forward these Bills, I do
say. that nobody can.curb that right
or limit that right.

Lastly, about the allotment of time
for the Bills. I do submit that allot-
ment of time is'something that is with-
‘in the purview of this Committee. The
report says:

“The Committee also consider
that in regard to Bills which had
been introduced and taken up for
consideration in the House the
maximum allotment of time for
¢onsdideration and subsequent sta-

... Bes of such a Bill qhou]d bp four
hourq
L3
1 shonld like to put it to-the House

that no such generalisation should be
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made. We have to determine .and
distinguish between Bill and Bill. If
these are very important. Bills, certain-
ly, they should have more time allotted
to them. I believe that this is a gene-
ral rule that you have enunciated.
But. I do think that it should be gene-
ra'ly four hours, but where the Bills
will be regarded as more important,
further time may be allotted to them,
Some such clause may be there be-
cause we have to decide taking into
consideration the importance of’ the
Bill from all these points of view.
Therefore, I place before you my mo-

_tion that we should not accept the

motion of the Committee on Private
Members' Bills. ’ '

Mr. Deputy-Speaker: Shri M. S.
C:urupadaswamy. '

Shri M. S. Gurupadaswamy (My-
sore): Sir, ............

Mr. Deputy-Speaker: Has the hon.

Member tabled any amendment?

Shri M. S. Gurupadaswamy: No: ]
have got one Bill.

Dr. Krishnaswami (Kancheepuram):
On a point of order. Sir, this is an im-
portant matter which is being dis-
cussed. The Minister of Parliament-
ary Affairs is not present here.

Shri ﬁhmbiar (Mayuram): He fs
busy with extra-Parliamentary busi-
ness.

Dr. Krishnaswami: There is not even
a Minister.

Mr. Deputy-ﬂpelkar There is a Ml.n-
ister now.

Dr. Krishnaswami: Somebody must
be present here when we are discus-
sing an 1mportant matter. (Interrup-
tion.) ‘

Mr. Deputy-Speaker: Order, order.
I agree. T should think that the hon.
Minister who is responsibé and who
is goihg to answer must stand by this
motion. Of course, ::'the motion was
mmade by Shri Altekar. Government

~also, if they want, must have a say in

‘the matter. because they oppose these
Bills. I thought that the hn. Home
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Minister was here to reply to this mat-
ter. 1 do not know who is responsi-
bie for this.

_Dr, N. B. Khare (Gwalior): Is ther2
any epidemic among the Ministers in
Dc}hl;?

- ‘Mir. Deputy-Speaker:
also Members,

Shri Natesan (Tiruvallur): We are
here Members of the Committee on
Private Members' Bills. We, all ot
us, represent the general body of Par-
liament on the Private Members’ Bilis
Committee. Every one of us will de
able to answer the points raised by
the Opposition. I do not think it is
such a serious matter that a Minister
must be present here.

Ministers uce

Mr. Deputy-Speaker: There must be
both sides placed before the House.
First of all, let us understand the
scope of the question. To the best of
my ability, I want to say in a few
words what the scope of the matter
before the House is. The hon, Mem-
ber Shrimati Renu Chakravartty said
that this curtails the right of the Mem-
"Pers. This does not curtail the right
" of “the Members. Certainly, nothing
can be framed by way of a rule which
is opposed to the Constitution. No
power is given to any person includ-
meg the Speaker to take away the
rignts granted by the Constitution.
What are the rules? A number of
Bills were waiting for introduction.
Some of them had absolutely no chance
of being introduced at all. First, a
rule was framed that preference shoul!d
be given to all Bills at the introduc-
tion stage, and that they need wait un-
til other Bills which have been already
introduced and which have reached
the stage of consideration are dispos-
ed of. The former provision under
which there was no chance for many
of these Bills was dispensed with. Hon.
Members, including Shri Nambiar,
frem time to time, were asking me to
frame a rule under which, at the
introduction stage, the Bills need not
be delayed so that the Members may
know what further steps should be

Private Members’ Bills

taken. Today, all the Bills of which
notice has been given may be intro-
duced without waiting for the dispos-
al of other Bills which have already
been introduced and with respect to
which notice of motion for considera-
tion has been given. That is one step
in advance. So far as the Bills relat-
ing to the amendment of the Constitu-
tion are concerned, one small recom-
mendation is made. It is only recom-
mendatory as hon. Members may be
aware. On an earlier occasion when
another Bill relating to the amend-
ment of the Constitution was placed
before the House by a non-official
Member, the hon. Prime Minister said
that he would like to look into the
matter so that he may oppose it at the
introduction stage, or allow it. What
does the rule contemplate? This Com-
mittee goes into those Bills, which re-
late to the amendment of the Consti-
tution, at the introduction stage and
makes a recommendation to the House.
This is a recommendation as a matter
of fact that these Bills need not be
brought before the House. The same
rule says that an hon. Member who
wants to have a Bill introduced may
give notice of an amendment that the
Bill shall be introduced. If that notice
is there, what exactly takes place is
this. This is practically the intro-
duction stage. As soon as he gives
rotice of this amendment, he states as
to why the Bill ought to be introduced.
The other side may oppose. What ex-
actly will happen even without this
rule and without any recommendation?
If a Bil, is to be introduced, it is open
to the other side to oppose it even at’
the introduction stage. Normally it
is not done. In many cases where
matters of high policy are involved in
a particular Bill, it is open to the other
side to take exception. The new rules
provide, and the old rules also provi-
ded, that even though at the introdur-
tion stage exception is taken and in-
troduction is opposed. the Speaker
may ask the Member who wants to
introduce the Bill to state his points In
a few words, and the Member who
wants to oppose to state his reasons
for opposing, and then immediately
put it to the vote of the House as to
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‘whether they should allow it to be in-
troduced or nott We' are going through
tlie same stages. : These . four Bills
have been considered and this is the
recommendation of the Committee. Tt
is only for the purpose of gu!dance

So far as the Constitution is concern-

ed, the House may or may not accept
‘this recommendation Regarding op-
portunities, horm. Members who have
sought leave to introduce the Bills are
invited to the Committee, their argu-
ments are heard ‘and ultimately " they.
themselves may be satisfied that in-
troduction of the JBills is not riecessary,
in which case thev will keep quiet
‘they will riot move an ‘amehdnient.” In
other cases where they differ from the
-qpinion of the Committee ~or the re-
commendation of the Committee. *they
can move an amendment, and that’ is
the introduction stage. Then what is
dome is that hom. Member who moves

the amendment is asked.to state what.

his points are. Then the other side 1s
also asked to give the reasons for op-
posing the introduction. Then imme-
diately it is put to the vote of the
House.
‘taken away? On the other hand. the
‘House has got an advantage of having
@ Committee which hears all the par-
ties and then comes to its own contlu-
sion. You may treat it as useless.
You may or may not accept it. It Is
not binding. If, on the recommenda-
tion of the Committee, the-hdn. Mem-
ber concerned does not want to move
for introduction, Mrs. “Remu Chakra-
vartty cannot take it up. As a mat-
ter of fact, I was wondering how any
hon. Meml?er here who has not tabled

an amendment ot who " has not" given-

notice of introduction of a Bill can be
allowed to speak on this. Becaus~
this is a matter of first impression. I
allowed to "speak on this. Because
Only persons who are concerned with
this, or against whom a recommenda-
tion has been made that his Bill should
not be allowed to be introduced, will
be heard for five minutes.. For in-
stance, Mr. Ramaswamy has given
notice of a Bill. It the _ Committee
has recommended that his Bill ought
not_to be allowed .to be intraduced. he
<an move an amendment. He can say"

_the “vote of the House.

* How is the right of ther House.

“] am not prepared to accept this re-
commendatl'on I appeal to the House.
These aré the grounds ‘orr which leave
should be granted for the imtvoduction
of my Bill.” Similarly; the other side
will give its readohs for opposing in-
troduction. ~ Thery it - will be put to
There is. no

taking away of rights.

Mr. Gurupadaswamy has not tabled
an “ amendment notwithstanding the
fact that he wanted ¢o-introduce =
Bill. ° He 'was also heard. That means
he does not'want to-mtrod-uce the Bill

Shri M. S Gwmpadaswamy No Sir.
~

-Mr. Deputy-Spoakel'. Wheﬂ!er he
says “No” or “Yes”, it does- not matter
There is a-procedure, -If you want Lo
introduce a Bill not accepting the Com-
mittee’s recommendation say so. There
is an oppOrtunity given” 'Héw is thr
opi:ortumty tak’en away? " ¢

We will assume this Gommittee has
not come into existence, and there is
no recommendation of the Committee.
What, then,” will 'be done?’ _An hon.
Member ‘wants to introduce a Bill. I
ask the hon. Minister: “Are you wil-
ling to accept?” He says “No*. " It is
open to the hon. Member to keep quiet,
not o ‘introduce his ‘Bill. at all, or ask
for leave to"introduce it. " On ‘such
occasions, it is only those who havc
tabled a motion for introducmg Bills
who will be asked to sfdte thexr points
and the Government or any other hon.
Members who might oppose”the intro-
duction. That is all that will be done.
We do not have even such :@a general
discussion like this. Because the first
impression seems to ‘be that this Com-
mittee is taking away rights vested by
the Constitution in’ ‘Meinbers, I ssid
the other day that I will sllow the dis-
cussion, but still "the same mistmder-
standing persists. = Therefore, Mz
Gurupadaswamy has no right ta speak.

Shrimati Reny Chakravarfty: May !
agk for a clarification? Certain princi-
ples have been_laid down by this Com-
mittee, It is not on the merits of gny
particular Bill. You have argueq and
plgced the principles before the Honse.
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[smgmti Renu Chakravarty] -
The general convention is that Mem-
bers are allowed, te¢ introduce (heir
Bills. . Generally, neither the Opposi-
tion nor the Government opposes - the
introduction. Up. to_ now there has
not been a single private Member's
Bill which has been opposed at the
introduction stage.

Mr. Deputy-Speaker: There have
been a number of cases. I can ask the
office to.give a list. Normally, at the
introduction stage no Bill is opposed,
but even here with respect to the other
Bills there is no Committee sitting and
making a recommendation, i.e., excep-
ing Bills seeking to amend the. .Con-
stitution. There is nothing in the
Rules to orevent it, nor a convention
to that etfect.

Pandit Thakur Das Bhargava (Gui-
gaon): In regard to the other Bills also
there is a provision. Mr. Kamath’s Bill
was thrown out at the introduction
stage. ’

Mr. Deputy-Speaker: He wanted to
have the right to commit suicide. I
will give one other instance. The Prc-
ventive Detention Bill was ooposed at
the stage of introduction. Therefore. it
is wrong to think that any Bill can be
introduced automatically. This is nnly
a recommendatxon. both in letter and
spirit, byvthe_ Committee to the fTouse.
It may be accepted or it may not be
accepted. So far as the general prin-
ciples are concerned, lest it should be
thought that, the Committee conceived
something of its own imagination, the
reasons that induced it to come to the
conclusion are given,—it is to enable
the House to come to a conclusion whe-
ther the recommendations are right or
wrong. It does not mean that these
are the general principles which ought
to be accepted by the House for ever.

Dr. Krishnaswami: On a voiat of
information. At the time a Bill is 1n-
troduced. the’ hon Membser mtroducmg
the Bfll is not exoeéted to make a
speech. Therefore, if' there is a recom-
mendation of the Commlttee that* the
Bill should” not be” introduced and if
~ he persists in introducing it. can he

. which represents

-and thereby prejudices - the

. this point.

Private M embers’ Bills

C » Do .
have a right to explain the reasons for
introducing that particular Bill”? I
should 1like to have. elucidation.

Mr, Deputy-Spesker: Even without
these new Rules, when leave to intro-
duce a Bill is opposed, the hon. Mem-
ber who asks for leave is asked to state
his point. Then the person opposing
it is asked to state his point. It is not
an eiaborate discussion. Then imme-
diately it is put. to the vote of the
House.. The only thing that Las in-
tervened here is that the House 15 now
in possession of some kind of recom-
medation by an. expert Committee
the Hquse The
House may accept it or may not acceot
it. It is only to regulate their desire
to vote. ..

Shri Hi N. Mukerjee (Calcutta
North-East): May I have - an elucida-
tion on this point?

I take it that every Member has the
inherent right to bring a motion be-
fore the House, Whether it is accept-
ed or not is a very different proposi-
tion. But can a Committee on Private
Members’ Bills make a recommenda-
tion-to this-House on the merits of
pending legislation which - a certain
Member wishes to introduce? If I have
given notice of a Bill to amend the
Constitution, I have to go through cer-
tain kinds of procedure, If I am stop-

- ped at the initial stage by a recom-

medation of the . Private Members’
Bills Committee which says to the
House that it should not be:accepted
House's
mind against my proposition, then I
say the Committee is going beyond its
jurisdiction. The Committee has no
business to enter into the merits of the
proposition any Member might bring
forward.

Mr. .Deputy-Speaker: I will answer
It is a short point.

Even at the introduction stage it 1is
not open to the House to go ctraight
ints the matter and say: “This seems
to be ohe of ‘ﬂrst impression’. Let us
look into the Bill. What are the con-
sequences that will follow? Let ue
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have three or four Members to Fo into
this matter. We have.” not got time
,now. Let the Committee consider
what are the grounds for such a novel
Bill to be brought up. What is the
hurry? Why should not the Member
wait?” It is always open to the
House to set up a Comnittee ‘of the
House to advise it on particular mat-
ters. We will assume some hon. Mem-
ber opposes the introduction- an.l gives
all the reasons that we have given here
in this recommendation. Then what
wi!l happen? After all, it is not a
stranger who gives the advice. 1t is
not a court. We are always open to
ronviction even at the last moment.
Merely because there s a recommend-
ation, nobody is prevented from- dis-
cussing it. 'No newspaper is prevent-
ed from saying that it ought not to be
taken up, it is obnoxious etc. There-

fore, there is no question of prejudice.

The second point that was raised by
Mr. Mukerjee is that leave to introduce
is blocked. No, it is not so. Mr. Rama-
swamy has given notice of an amend-
ment. That means, he says: “I want
to introduce my Bill. I will now place
it before you. I do not agree with
ihis recommendation.” The amend-
ment is only the form. The .substance
of it is: “Notwithstanding the fact
that the Committee does not want me
to intraduce the Bill, on this ground I
do want to introduce.the .Bill. I will
satisfy the House.” He introduces
the Bill if his motion is passed. It is
automatic.  The House will not . be
asked to decide.the matter once again.

5 r.M.

Shri H. N, Mukerjee: May I'make a
submission, if you would bear with
me for a moment? If, for example, I
give notice tomorrow of a Bill to amend
the Constitution, ahd if the Commit-
tee on Private Members’ Bills pro-
nounces upon it and tells the House
that it should not be introduced at all,
it we accept the report which is plac-
e¢d before the House today, the-result
is that I am really deprived of my
right "as .wny moment. I think fit"lo
bring”th a Blll'to amend’ the Conjtftu-

* tion. bechiuse that has to be decided

Pricate Members’ Bills

upon by a Committee. the composition

. of which, in the present circumstances,
.1 bound to be of a particular charac-

ter, and which, therefore,. is bound to-
pronounce against certain changes in
the Constitution. "That being so, it is.

‘a very serious infraction of the rights:

of private Members, particularly be--
longing to the Opposition, as well as.
the independent Members, who may
have very serious grounds of contro- -

sy with the mafority party in the-
House.

The Minister of Home Affairs and.
States (Dr. Katju): I should like to
address the House on one particular-
aspect. My hon. friend the "Deputy
Leader of the Communist Party has
said just now that there is an in-
herent right for every Member of the
House to bring forward a Bill. No--
body disputes that. But I would beg
the House also to consider the siate
of affairs at present, viz. that the-
House is congested with business, but
no progress is being made, and legis-
lative business ig being held up. We
are going to have discussion on the
General Budget, the Railway Budget,
the Demands for Grants, and so on.
I would suggest therefore that we
should make an effort by committee
procedure to cut short ag much dis-
cussion about details in the House as:
possible. From ~ your speech, 1
gathered that it is not the intention
of this Committee to say finally that
no Bill should be introduced. What.
the Committee probably has in view
ig that they will have a detailed dis-
cussion among themselves, and then
they will give their recommendations.
If they say that a particular Bill can.
come before the House, and be intro-
duced, then there is no question about.
it, and that Bill is introduced. If
they say in respect of any particular
Bill that it should not be introduced,
then the sponsor of the Bill may not.
agree with that recommendation. and
it is open to him to bring a motion
before the House and say, ‘I do not
accept the view of th¢ Committee, I
want to satisfy the House, and I want
to go forward with my Bill’ He-
explains hig stand,’ in about two or
three minutes, and disposes of his.
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‘motion. Then the question is put to
the vote,  and the discussion - thereon
.comes to an end.

On the wider question, 1 would
suggest respectfully that we must
.adopt some procedure by which the
House—if I may put it that way—
‘may be in session before lunch, in
the morning, (there being a serieg of
select committees or other com-
mitteeg going into these matters. and
.examining every provision of these
Bills in detail), while in the afternoon,
after lunch, the discussion on. the
floor of the House -should be . very
limited and confined to basic princi-
ples underlying any . piece of ilegis-
lation. Otherwise, we would never
be able to make any progress. All
sorts of big questions. like foreign
policy, economic: policy are c¢oming
‘before us, ag also motions for
adjournment, etc. every day, and at
this rate. we shall never be able to
get on with legislation, unless we have
‘this committee procedure.. It does
not involve any infraction of the
rights of private Members, (as my
hon. friend there has trieq to  sug-
gest), either individually, or the
rights of the House collectively. The
‘Committee represents in some way
the opinion of the . House. and that
«Committee is intended to shorten
discussions. as I understand‘it._on the
floor of the House.

1 woulg theretore suggest that this
-procedure might well be accepted.
.and while the right of every single
private Member {fo bring.forward his
Bill is safeguarded, the advantage that
the House hag is that the discussion
'on the floor of the House is shorten-

Dr. Krishnaswami: Thig is a Bill
to amend the Constitution.

Shrimatli Renu Chakravartty: That
i{s really an attack on the Opposition
‘Members......

Mr. Deputy-Speaker: Order, order.
1 have allowed the hon. Member to
sppeak once, twice, thrice and four
times. How many times am I to
allow her to speak?
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-Shrimati Renu Chakravartty: This
is a completely wrong way of dealing

with....

Mr. Deputy-Speaker: Order. order.
I am not going to allow this kind of
an interruption. The hon. Member is
going on speaking...

Shrimati Renu Chkakravartty: But
why should attacks be made consist-
ently, and yet we should not be
allowed to speak...

Mr. Deputy-Speaker:- Order. order.
The hon. Member has got a bee in
her bonnet. There ig no attack in-
volved .in what the. hon. Home Minis-
ter has. said. What is the good of say-
ing, .there is an attack? I would not
allow this kind of remark any more.
I have given absolute .indulgence up

- till now, and 1 have allowed a num-

ber of hon. Members to speak. in
order that I may be able to gather
their first impressions. The hon
Member has had her say once. But
she goes on rising in her seat every
minute. even thouzh I am calling
upon other hHon. Mémbérs. As this
is the first occasion Wwhen a report of
this nature ig being placed before
the House. I wanted to have the
general impressions of the hon. Mem-
bers. and so I allowed discussion for
about half an hour. But the hon.
Member gdes on rising in “her seat.
and says. she will go on speaking.
(Interruptions); I will' now give an
opportunity ‘to Shri M. S, Gurupada-
swamy also to speak, because he has
tabled a Bill in his name. This ig the
occasion when hon. Members who
have tebled Bills in their names, seek-
ing to amend the Constitution, can-
have their say; this ig the- occasion.
when they have got an opportunity to
introduce their Bills and explain their
reasons” for doing s0. Whoever has
given an amendment to the original
motion has got the right now to ex-
nlain his stand, and to  have his Bill
introduced with the consent of the
House. There is nothing else in the
Rules. - The House ig absolutely com-
petent in this matter: - Ordinarily,
when hon. Members ask for leave to
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introduce their Bills, they can only
state their main points, but now they
have an opportunity to state in
eztenso the reasons why they want to
introduce their Bills; similarly, the
other hon. Memberg who want to
oppose the introduction of particular
Bills, have got an opportunity to state
the reasons why they object to the in-
troductior Formerly. hon. Mem-
bers might not have looked intg the
provisions of the Billg in detail, * but
now they are having the benefit of
the report of a Committee which has
gone into all these details. They can
take advantage of it, and explain why
particular Bills ought to be allowed
10 be introduced, and equally other
hon. Memberg may explain why parti-
cular Bills ought not be introduced;
then the matter is put to vote. The
Committee’s recommendation or re-
port is purely recommendatory.
Therefore, no fear need be expressed
that there is an infraction of the
rightg of individual Members.

Shri R. K. Ctkaudhuri (Gauhati):
May I put one question? Is there
any similar Committee for Govern-
ment Bills, where hon. Members of
thig House are allowed to participate?
“That is the information I want.

Mr. Deputy-Speaker: So far as the
constitution of this Committee is cun-
cerned, it is meant only for non-
official Bills, i.e. private Members’
‘Bills

Shri H. N. Mukerjee: May I ask on
a point of decorum, if not of order?
I am sorry I have to put it this way,
but I do not know how else to put it.
‘The king of language which is bandi-
ed about normally and legitimately
‘by either side of the House, is, I sub-
mit., not the kind of language which
should come from you. That is why
I ask you whether it wag right for
you to use the expression about a
particular Member of this House, viz.
that ‘she has a bee in her bonnet'.
‘Exactly that is the kind of expression,
which if Dr. Katju had used. we
would not have minded in the least.
It you say it, I think we are entitled
to have some kind of an explanation
as to how it is consistent with the
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rules of decorum which you are sup-
posed to administer in this House.

Mr. Deputy-Speaker: I have no
hesitation in saying that I did not
mean any offence to the lady Member.
I thought she had some other pointin
her mind, because she had been get-
ting up again and again, that she
thought thiy being a very important
matter, very fat-reaching consequenc-
es would come-out of this. I meant
only this and nothing more. I under-
stood this in one particular manner,
and 1 had no*intention to offend the
hon. Member.- 1 am exceedingly
sorry that such an impression should
have been created in the mind of the
hon. Member. " If I had knowr that
it woulq mean some offence., I would
not have used such an expression at
all. I used it in a language in which
I thought there was absolutely no
offence :"meant. Whenever I have
given offence, I am always ready to
admit that I have offended. But on
this particular occasion. 1 n=ver
meant any offence to the hon. lady
Member. g

Now, so far as thig matter is con-
cerned. let us close it here. There is
absolutely no purpose served by con-
tinuing it any further. The Bills are
there waiting to be introduced. I
shall first give an . opportunity to
those who have tablej amendments
to the main motion. With respect to
others, whp have not tabled amend-
ments, I am prepared to go out of the
way and give them an opportunity.
First. I shall allow , Shri M. S. Guru-
padaswamy an opportunity to ex-
plain his position. = notwithstanding
the fact that he had not tabled an
amendment, though he had the right
to do so. ~

An Hon. Member: Just now you
gave a ruling that Shri M. 8. Guru-
padaswamy had no right to speak.

Mr. Deputy-Speaker: I am entitled
to change my ruling also.

Shri M. 8. Gurupadaswamy: I rise
to make a few observationg regarding
my Bfill, and to say that it is quite in
order. The recommendation of the
Committee on Private Members' Bills
is mot at all satisfactory in regard to
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this Bill. I submit that this Com-
mittee is only a creature of thig Par-
liament, and as such, it cannot abro-
gate the right of a Member of this
House to introduce any Bill, whether
it is seeking to amend the Constitution
or AS meant for gome other purpose.
It is"'the fundamental right of every
ng‘xbgr of thls House to bring for-
ward any Bill to amend the Constitu-
tion. The Committee has observed
that the Constitution is a very sacred
document and that it cannot be treat-
ed and tampered with lightly and
that ag far as possible private Mem-
berg should restrain themselves be-
fore making amendmentg to this
sacred document, 1 agree with the
observations . made by the Com-
mittee, We are all consclous,
every Member of the House is
conscious. that the Constitution is a
very sacred document and should not
hz treated. lightly.

In this connectiomr I' want to submit
an instance. Suppose there is a
statue of a deity and it is cracking.
To say that the deity isavery aus-
picioug god or goddess and therefore
it should not be tampered with and
should not be repaired is, I think. o
foolish argument to' make. If there
is somrething bad in that sacred thing.
mere announcing it as sacred does
not make it really so. To say that
we should not do anything to set it
in order is, I think, a very absurd
position to take. I do feel. Sir, that
the Constitution is a very important
document "and that it is not to b=
violated and should not be treated in
a light-hearted. manner. 1 agree with
all these points made by the Com-
mittee, but the Committee should not
assume that the Member whg moves
an amendment to the Constitution is
treating it in a light-hearted manner.
The Committee should go into the
question whether the amendment sug-
gested ig lightly done or is important.
I beg to:submit "that my amendment
is a very serioug amendment. . 1t
refers to the fundamental character
of the Constltution and I have sug-
gested that hereafter the offices of
Governors should be elective. What
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is happening now is that Governors
are appointed by the President, and
the President ig guided eventually by
the Ministry and the Ministry is con-
trolled in turn by the Congress party.
So, in the ultimate analysis, Govern~
ors are the mnominees of-the Con-
gress party and therefore are not
above party. The Committec has
observed that if the post of Governor
is made an elective one,- then the
Governor cannot be above party,
there would be controversy, party
politics, anq fight for the election of
Governors, and thercfore, the Govern-
or cannot be an impartial Head of
the State. But I do submit that even
now, though the Governor is appoint-
ed by the President, he is under the
thumb of the ruling party and he is
expected to carry out the policies- set
up by the party. So, he is not above
party and he is a party-man. In-
variably, Members belonging to one
party are selected as Governors.
PReople who are defeated in the last
elections, people who are not able to
get into the Ministry, people who are
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